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INTRODUCTION 

| the Chairperson of the Committee on Subordinate Legislation having been 

authorized by the Commuttee 10 present the Peport on their behalf present this 

Thirty Eighth Report to the House 

2 The matters covered by this Report were finally considered by the Committee 

at their sitting held on 28th January 2009 and adopted this Report 

3 A br ef vecord of *e proceedings of each meeting of the Commuttee has 

been keot on record of the Haryana Vidhan Sabha Secretariat 

4 The Committee also places on record their high appreciation for whole 

hearted co operation and valuable assistance given by the Secretary Accounts 

Officer and Staff of the Legislation Branch 

Chandigarh ANITAYADAV 

The 28th January 2009 CHAIRPERSON 

Committee on Subordinate 

Legislation



REPORT 

1 The Committee on Subordinate Legislation for the year 2008 2009 
was nominated by the Speaker Haryana Vidhan Sabha undei rule 252 of Rules 
of Procedure and Cond.uct of Business in the Haryana Legislative Assembly 
on the 15. apnt 2008 and was notified पा the Official Gazette vide Notif.cat.on 
No HVS SLC 1/2008 09/32 dated the 1st Apn! 2008 

2 Smt Anita Yadav MLAwas appointed 85 the Chairperson of the Commuttee 
by the Speaxer 

3 The Commuttee held 84 sittings till the presentation of the Report 

4 Besides watching the implementation work relating to earlier reports the 
Commuttee scrutinized the following Rules — 

1 The Haryana Municipal (Tax on Buildings and Land) Rules 1987 
framed underthe Haryana Muntcipal Act 1973 

2 The Haryana Home Guards Rules 1980 framed under the Haryana 
Home Guards Act 1974 

3. The Wid Life (Protection) Haryana Rules 1974 framed under the 
Wild Life (Protection) Act 1972 

The Committee also orally exammed the various Departments of the State 
Government and made 15 observations/recommendations on the relevant Rules 
unaer scrutiny



SCOPE AND FUNCTIONS OF THE COMMITTEE 

The scope and functions of the Committee are set down in rules 251 259 

and 280 of the Rules of Procedure and Conduct of Business in the Haryana Legislative 

Assembly Rule 251 enjoins upon the Committee to scrutinize and report to the 

House whether powers to make regulations rules sub rules bye laws etc conferred 

by the Constitution or delegated by the legislature are being properly exercised 

within such delegation and consider such other matters as may be referred to it by 

the Speaker Further rule 259 of the said Rules lays down that while examining any 

such set of rules bye laws etc the Committee shall n particular consider 

@ Wheheritis in accord with the general objects of the Constitu*io~ or 

the Act pursuant to which it 15 made 

(1) Whether it contains matters which in the opinion of the Committee 

should more properly be dealt within an Act of the Legisiature 

() Whether it contains imposition of any tax 

(v) Whether it directly or indirectly bars the jurisdiction of the courts 

&) Whether it gives retrospective effectic any of the provisions in respect 

of which the Constitution or the Act does not expressly give any such 

power 

(v) Whether it nvolves expenditure from the consolidated fund of the State 

orthe Public Revenues 

i) Whether it appears to make some unusual or unexpected use of the 

powers conferred by the Constitution or the Act pursuant 10 which it 15 

made 

{vi) Whether it appearsto have been unjustifiable delay in the publication 

or laying it before Legislature and 

(x) Whether for any reason 15 form or purport calls for any elucidation 

Rule 260 iays down as rollows — 

1 If the Commuttee 1s of opinton that any Order/Rules/Bye faw etc should 

pe annulled wholly or in part or should be amrended in any respect it shall report 

that opinton ana the grounds thereof to the House ॥1 105 Report - 

2 if the Committee 1s of the opinion that any otner matter relating to any 

Order/Rules/Regulation should be broughtto the notice of the House it may report 

that opiion and matter to the House 

Inshort the functions of the Committee are to see if the rules framed by the 

Executive are within the scope of the delegation made underthe Act and do not go 

beyond the 50006 of such delegation If the Ccommittee finds that any rules 15 

beyond the scope of the powers delegated under the Act by the Legislature the 

Committee can recommend that the rule be suitably amend~d or omitted
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There are certain rules which are required by the statute to be 1810 before the 
vegislature But the Committee 15 competent to exam ne all the Rules Regulations/ 
By laws etc framed under vanous Acts irespective of the fact whether these have 
been iaid on the Table of the House or not 

The Committee 1s cornpetent to send for persons papers or records If such 
8 course 15 considered necessary for the discharge of its duties In this connection 
attention 15 invited to rule 257 of the Rules of Procedure and Conduct of Business 
in the Haryana Legislative Assembly which reads 85 under 

"257 (1) The Committee on Subordinate Legtslation shall have power to 
require the attendance of persons or the production of papers or records If such a 
course 15 considered necessary for the discharge of its duties 

Provided that 1t any question anises whether the evidence of a person or 
the praduction of 8 document 15 relevant for the purposes of the Committee the 
question shall be referred to the Speaker whose decision shall be final 

Provided further that Government may decline to produce 8 document on 
the ground that its disclosure would be prejudicial to the safety or interest of the 
State 

(2) The witness may be summoned by an order signed by the Secretary 
and shall produce such documents as are required for the use of the Committee 

(3) It shaii be in the discretion of tne Commuttee to treat any evidence 
tendered before it 85 secret or confidential 

(व) No document submitted to the Committee shall be withdrawn or 
altered without the knowledge and approval of the Committee 

The Commuttee has framed the intemal working rules wherein the detailed 
procedure has been laid down Generally the Committee from time to time select 
set of rules framed under the varous Acts for their scrutiny and examine these at 
the first instance at their own level with the assistance of the law department and 
the Vidhan Sabha Secretariat The Committee then invites the Administrative 
Secretary concerned for oral examination to explain the discrepancies found in the 
various rules/orders 

However the Chairperson of the Commitiee may on arequest being made 
tohim permitin exceptional circumstances any other senior officer to represent 
the department before the Commuttee After the rules/orders and the departmental 
representatives have been exammed the Commiitee prepares the report and presents 
ittothe House Copies ofthe report after its presentation to the House are forwarded 
to the concerned departments for taking fusther action on the observations/ 
recommendations of the Committee The action taken by the Departments are 
watched by the Committee from time to ime हा case where any Department 15 not 
ina position to implement or feels any difficulty in giving effect to a recommendations 
made by the Committee the Department 15 required to place its views before the
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Committee which may if it thinks fit present further observations/recommendations 
to the House after considerning the views of the Department in the matter 

Some ए the Parhamentary conventions established 11 connection with the 

scrutiny of Rules Regulations Bye laws etc are given below — 

| 
The Committee would scrutinize only such rules which have been 

finally published in the Gazette and not the draft rules 

The Department of the Government would ensure that rules are framed 

under an Act 85 early as possible after the enactment of the Act and 
N no case this penod should exceed six months | the rules are not 
framed within six months the Committee may ask the Department 

about the reason for the defay in framing the rules This is only by 

convention 

Executive should ensure that no rule goes beyond the power delegated 

by legslature If the rules go bevond the powers delegated by 
legislature the Committee may examine the same and report to the 
House 

The Executive should be impressed upon that whenever rules are framed 
or amendments are made पा the existing rules those should be senally 

and centrally numbered and shouid indicate पा the margin ए each rule 
the reference of the section under which the 1065 are framed 

However some of the broad principles established by the Committee for the 
guidance of the Executive are given below — 

0 

() 

(0 

™ 

As थि 85 possible guidelines/cntena to be roliowed by the authonty 

concerned forthe exercise or discretionary power vested पा it should 

be दि down पा the rules 

In case where the authority concemed deviates from a norm it should 

be required 10 record प्र शाप the reasons for such deviation 

Before any adverse action 15 taken against 8 party it should be given 

areasonable opportunity of being heard and after 8 decision adversely 

affecting 8 party has been taken it should have the right of appeal or 

representation 85 the case may be 

In order that the perscns similarly placed are not treated differently 

the powers of exemption/relaxation should be exercisable पा respect 
of categories or class of persons as contra distinguished from 

individuals 

In cases where an authonty concerned 15 vested with the power 10 
suspend a lhicense or supplies pending institution or regular 

proceedings a maximum time limi for suspension should be 1870 down 

in the rules



) 

(vii) 

(५) 

(भा) 

(x) 

by 

The provisions of rules which may make a citizen hiable to a penalty 

snould be well defined and not worded vaguely 

In 0856 of serzures and searches suitable safeguards like the presence 
of witness preparation of inventories of seized goods and giving a 

copy thereof to the persons concerned should be provided 

In case of rules relat 00 to disciplnary proceedings not enly the 

punishing powers of the competent authorty snould be precisely defined 
but the procedure to be followed by the competent authonty be also 
laid down पा the rules 

Statutory rules should be amended by Statutory rules only and not by 

executive orders 

The rules made ॥। exercise of powers delegated under statute are 

precise and free from ambiguity instead of being cryptic sketchy or 

skeleton or needing further nterpretations It should be in simple 
language so that different people cannot put different interpretations 
For example expressions like unreasonable large quantity 
reasonable intervals etc should be avoided 

Generally Rules should not be made applicable from retrospective 

effect adversely affecting the rights of any class or category uniess 
specifically permitted by the Act
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GENERAL OBSERVATIONS/RECOMMENDATIONS OF 

THE COMMITTEE 

1 Delay in framing the Rules 

The Committee reiterates the recommendations made n its previous Thurty 

Seventh Report and observes that ordinarily rules shouid be framed as early as 

possible after the enactment of an Act and in no case the penod should exceed six 

manths 

The commuttee further recommends that whenever ar ordinance foramending 

the Act or bninging new legrslation involving provisions for making the Rules f 

promulgated the rules should be prepared simultaneously 50 that there should not 

be wide gap between the Ordinance/Act and the Rules 

The Committee further recommends that whenever any / 0.15 amended 1t 

should be looked that the relevant rules and forms also amended 50 8510 bring 

them ॥ consonance with the change हा the Act 

2 Reference of Section under which Rules are framed 

The Committee 15 of the view that giving of reference of the section ॥ the 

margin of each rule under which the rule has been framed 15 essential to know 

under what precise authonty each rule has been framed 

The Commuttee reiterates the recommendations made m its earlier Reports 

that whenever rules are suppled to it the authority or the relevant section under 

which a particular rule or set of rules hasfhave been framed should also be mentioned 

in the margin of each rule 

The Committee further recommends that whenever several amendmerus are 

made in a set of rules the same may be republished after incorporating all the 

amendments made from time to time This recommendation of the Committee 

should be observed meticulously 

3 (1) Supply of printed and up to date corrected copies of the Rules 

The Committee recommends that copies of the rules 10 be supplied 10 it by 

the Department should be in the printed form orin the form of Gazette in which they 

are pubhished 1f however 1tis not possible for the Department o 00 50 it should 

be ensured that the copies of the rules etc are up to date meticulously compared 

and duly corrected before supplying these to the Committee to save its vaiuable 

time पा pointing out such mistakes 

The Committee further recommends that it 1s the duty of the Department 

concemed to see that the rules supplied 10 the Committee are amended up to date 

and ensure that the suggestlonslrecommendatlonslobsewatlons made by the 

Committee from time to time and agreed to by the concerned Department are 

implemented by the department and incorporated पा the rules expeditiously



{5} Footnote पा the Act and Rules 

it came to notice of the Committee that sometimes it 15 lard down 1n the Acu 
and Rules that such Act and Rules shall come पाए force on such date as may be 

specified in the notification by the State Government Tne Commiitee 1s of the view 

that ॥ such circunstances that date of commencement of the Act and Rules 

should invanabiy be given in the footnote 50 that legislators in particufar and the 

publicin general may come to know as to from which date the Act and Rules had 

come intc force 

The Comminee rurther recommends that whenever any amendment is made 
पी an Act or Rules framed there under it should aiso invariably be stated in the 

footnote the reference of the Act of Rules by which amendment has been made 

4 Publishing the Act and Rules पा Hindt 

The Committee recommends that sincere efforts be made 10 pubhish the 

Acts and Rules in Hindi also 50 that the coples ए the Acts and Rules may be 

available in Hindi easily at reasonable price 

5 Delay पा laying on the Table of the House 

The Commiuitee recommends that where the rules orders etc  are required 
10 be laid on the Table of the House before the State Legislature under any statute 

the same shouid be laid on the Table of the House 85 early 85 possibie immediately 

foliowing such publication inthe Gazette 50 that the House may statutorily modify 

or annul such rules 

6 'mplementation of recommendations of the Committee 

As per prevailing practice and convention the Depariments are required to 
furmish from time to time statements of action taken or proposed to be taken by 

them on the recommendations/observations of the Committee made 11 its Reports 
But no time ॥ 1s fixed now With 8 view to ensuning speedy implementation of 

therr recommendations the Depariments should implement the recommendations 
expeditiously and not later than a perod of six months पा any particular case it 

had not been possible to adhere to thus time hmit they should ask for extension of 
time from the Commitiee after explaining the difficulties पा implementing the 

recommendations Still the cases of delay continues to occur The Committee can 

not but stress again that the Department should evolve suittable measures to 

streamtine their procedure in order that the recommendations made by the 
Commuttee are implemented on top prionty basis within a maximum 06100 of six 

moenths 

The Committee recommends that the action on the cutstanding 
recommendations and cbservations contained पा its eariier reports should 06 given
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top pnonty and expedited The Committee 8150 recommends that when a 

recommendation 15 implemented by the Government the Department concermned 

should supply a copy of the notification containing the amendment In the rules 

alongwith the statement showing the action taken by the Government in the 

implementation of the recommendations/cbservations 

7 Availability of Copies of Acts and Rules to Publc 

The Commuttee 15 of the view that copies of all the Acts and Rules framed 

there under as amended up to date are generally not available in the Government 

Press forthe use of the Public The Committee therefore recommends that coples 

of all the Acts and Rules made there under should be kept up to date by the 

Department and should get the Acts and the Rules printed/reprinted from the 

Government Press so that these may be made available for sale 10 the Public at 

reasonable price 

The Committee 1s also of the view that as and when the copies ofthe Haryana 

Code are reprinted the same should be supplied to the Committee by the Controller 

Prnting and Stationery Haryana at the earliest 

S ————



Further observations/recommendations made by the Comnuttee 

34TH REPORT 2003 04 

(REVENUE DEPARTMENT) 

(1} Tne Haryana Public Prem ses and Land (Eviction and Rent Recovery) 
Rules 1973 framed under the Haryana Public Premises ana Land (Eviction 
and Rent Recovery) Act 1972 

The Committee waiched the implementation of recommenaations/observations 

made by 1t In respect of the Haryana Public Premises and land (Eviction and Rent 

Recovery) Rules 1973 85 contained in 15 34th 370 Reports and it was observed 

that the recommendations/observations of the Committee have been implemented 

by the Department 

The Department also supplied 8 copy of the noufication dated 12th August 

2008 amending the above rules 85 per observations/recommendations of the 

Committee 

In view of above the Committee observed that no further action 1s required to 

be taken भा. the matter
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Further observations/recomiiendations made by the Comnuttee 

35TH REPORT 2005-06 

(MINES AND GEOLOGY DEPARTMENT) 

(1} The Punjab Minor Mineral Concession Pules 1964 framred under the 

Mines and Minerals (Development and Regulation ) Act, 1957 

The Committee watched the implementation work regarding observations/ 

recommendations made by the Commizee 01 the Punjab sunor Mineral Concession 

Rules 1964 85 contatned in its 35th — 37th Reports 

The Department has sent a copy of the Notification dated 6th iMay 2008 

amending the aforesaid Rules 85 per observations / recommendations of the 

Committee made in the aforesaid Reports 

In view of above the Committee observed that no further action 1s required to 

be taken 10 the matter
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Further observations/recommendations made by the Commuttee in respect 
of Non-uaplementation of its earlier recommenudations 11 “espect of — 

(URBAN LOCAL BODIES DEPARTMENT) 

(n)  The Haryana Municipal (Sanitation and Public Health) Bye laws, 1976 
frared under the Haryana Municipal Act, 1973 

The Committee watched the mplementation of observationsfrecommendations 
of the Commuttee made by It in respect of the Haryana Municipal (Sanrtation and 
Public Health) Bye laws 1976 as contained पा its 35th 36th Reports and it was 
observed that the observations/recommendations of the Committee had not been 
implemented by the Department despite the assurances given dunng the course of 
oral examination held on 18 12 2007 While sending the 37th Report vide letter 
dated 2 5 2008 to the Department ॥ was expected that the observations/ 
recommendations of the Committee made पा its 35th 37th Reports would be 
implemented at the earliest but no reply received m this regard A reminder was 
also sent to the Department on 23 12 2008 

Now the Department has stated that observations/recommendations made 
by the Commuittee in resp.ct of above Rules are being implemented soon and copy 
of the notification amending the Rules will be sent to the Commuttee at an early 
date 

पा view of above the Committee expects that the Department would take up 
the matter on priority basis and implement the chservations/recommendations of 
the Committee expeditiously and supply the copy of the notification amend ing the 
Rules 10 the Committee without further delay
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(HEALTH DEPARTMENT) 

{m) The Punjab Ayurvedic and Unan: Pracutioner s (General) Ru'es, 1964 

framed under the Punjab Ayurvedic and Unam Practitioner’s Act, 1963 

The Committeee waiched the implementation work regarding observatons/ 

recommendations of the Commuiitee on the Punjab Ayurvedic and Unani 

Practitioner s (General Rules) 1964 as contained पा its 35th 37th Reports 

The Commuttee cbserved that 37th Report was sent to the Department vide 

letter dated 5th May 2008 and itwas expected that the Department would implement 

all the observations/recommendations of the Committee made or the aforesaid 

rules expeditiously but no notification amending the Rules in the hight ot the 

observations/recommendations made by the Commuittee received A reminderwas 

also sent to the Department on 23rd December 2008 

Now the Department has assured the Commuttee that observations/ 

recommendations of the Committee will be implemented soon and the Committee 

will be informed accordingly 

The Committee observed that the Depariment had agreed to implement the 

observations/recommendations of the Commuttee made in 15 35th 37th Reports In 

principie However the Committee expects that the Department would take up the 

matter on pirorty basis and implement the observations/recommendations of the 

Committee after following the due orocedure expeditiously and supply the copy of 

the notification amending the Rules to the Commitiee without further delay 

m——— et
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36TH REPORT 2006-07 
(REVENUE DEPARTMENT) 

U] The Punjab Land Revenue Rules framed under the Punjab Land 
Revenue Act, 1887 

The Committee watched the implementation of observations/recommendations 
made by the Commuttee n respect of the Pumjab Land Revenue Rules framed 
under the Punjab Land Revenue Act 1887 85 contained in its 36th 37th Reports 
and observed that the Department concerned has amended the relevant Ruies in 
*he light of observat ons/recommendations made by tne Committee vide notification 
cated 23rd July 2008 

The Commuttee Is satisfied to 566 that the Department concemed has almost 
impiemented the recommendations however the Committee expects that some 
guidelines may 96 issued by the Department in case of appointment of La-nbardar 
as well as Sarbrah Lambardar 50 that the purpose of the Rule 26 is also carried out 
m letter and spinit 
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(ANIMAL HUSBANDRY DEPARTMENT) 

(n) The Punjab Animal Contagious Diseases Rules 1953 framed under 

the Punjah Livestock and Birds Diseases Act, 1948 

The Commitiee watched the implementation of observations/recommendations 

made by the Commuttee in respect of the Punjab Ammal Contagious Diseases 

Rules 1953 framed underthe Punjab Livestock and Birds Diseases Act 1948 85 

contained in 15 36th 37th Reports and observed that the Department concerned 

has accepted most of the recommendations of the Comm ttee in pnnct ple however 

the observations/recommendations of the Committee made on the aforesaid Rules 

are yet 10 be implermented The Department was expected to take up the matter on 

priority basis 

While sending the 37th Report to the Department vide letter dated 5 5 2008 

the Department was requested to infimate the action taken ॥) the matter at the 

earliest but no repty received The reminder was also sent to the Department on 

31 12 2008 to implement the observations/recommendations of the Commutice made 

॥ respect of the afotesaid rules 

Now the Department during the course of oral examination has assured the 

Committee that the observations/recommendations of the Committee which have 

not been implemented so farwill 08 implemented at the earliest 

In view of above the Commitiee expects that the Department would take up 

the matter on prionty basis and after amending the Rules In the light of the 

observations/recommendations of the Commuttee the notification in this regard 

may be sent to the Committee at an early date
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37TH REPORT 2007-08 

(DEVELOPMENT AND PANCHAYATS DEPARTMENT) 

1 The Haryana Panchayati Raj Rules, 1995 framed under the Haryana 
Panchayat! Raj Act 1994 

The previous Committee in the year 2007 08 had scrutinized the Haryana 
Panchayati RajRules 1995 framed underthe Haryana Panchayat RajAct 1994 
and made certain observations/recommendationsonRules3 7 9 11 13 19 21& 

22 25 27828 besides general observations as contained in 5 37th Report which 

was sent to the Department on 2nd May 2008 for implemen*ation of the 
recommendations/ observations made by the Committee वां the earliest but no 
reply received from the Depariment पा this regard A reminderwas 8150 sentto ke 
Department on 31 12 2008 to reply था the matter at the earliest 

The matter was persued with the Department but the recommendations 
remained unimplemented Ultimate'y the Department was requested to send the 
watest reply पा the matter by 16 1 2009 and the mccung for oral examination of the 
Departmental representatives was fixed for 19 1 2009 The Department vide thew 

communication dated 14 1 2009 requested to postpone घी6 oral examination of the 
Departmental representatives for any other convenient date as the Financial 

Commussioner and Principal Secretary (0 Government Haryana Develoment and 
Panchayats Department would be busy पा attending the meetings with the Planning 

Commussion at New Delhi or 18th and 20th January 2009 to discuss the Annual 
Plan 2009 10 of Haryana State The Department also vide their memo dated 
15 1 2009 stated as under — 

| am directed to report that keeping | view the importance of the 
recommendations/observations made by the Commiitee Subordinate 
Legislation made ॥ 15 37th Report regarding the Haryana Panchayati 

Raj Rules 1995 State Government has constituted a Ministers 
Committee to consider these recommendations/observations Reply to 

the recommendations will 96 sent to the Vidhan Sabha Secretanat after 
the report of the Ministers Commuttee 1s recerved and a view taken by the 

State Government in the matter The Committee on Subordirate Legisiation 
may kindly be apprised accordingly 

The Commuttee observed that* though the Department had agreed | pnnciple 

to the obervations/recommendations made by the Commuttee in respect of aforesaid 

Rules 85 contained in 37th Report yct keeping In view the latest interim reply of the 

Department it would be appropriate ५ wait for some reasonable period for the 
implementation of the recommendations/observations made by the Committee in 
this regard 

The Committee expects that the Department would take up the matter on 

priority basis and supply the copy of the notification amending the a,oresaid rules 
inthe light of observationsirecommendations made by the Commuttee as contained 

॥ 15 37th Report without further delay
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(FOOD AND SUPPLIES DEPARTMENT) 

(n}  The Haryana Standards of Weights and Measures (Enforcement) Rules 

1995 framed under the Standards of Weights and Measures {Enforcement) 
Act 1985 

The previous Commttee पा the year 2007 08 had scrutinized the Haryana 

Standards of Weights and Measures {(Enforcement) Rules 1995 framed underthe 
Standards of Weights and Measures (Enforcement) Act 1985 and made certain 

observations/recommendations on Rules 687 10-13 19&20 22 24825 as contained 
॥ its 37th Report 

While sending the Report to the Department vide lefter dated 2 5 2008 the 
Department was requested to imolement the recommendations/observations made 
by the Committee at the earliest The Department vide their letterdated 10 7 2008 

imormed regarding the action taken by the Government on the recommendations/ 

observations of the Committee as contained in (5 37th Repert From the perusal of 
the reply of the Department it reveals that the Depariment has agreed to implement 

the observaiions/recommendations of the Committee 1n principle However the 

notificatton implementing the recommendations of the Commuttee are yet to be 
1ssued by the Department The Committee 15 satisfied 10 see that the sincere 
efforts have been made by the Department to implement the recommendations/ 
observations of the Committee The Committee however expects that the rotification 
amending the Rules पा the light of the observations/recommendations of the 
Committee would 06 sent to the Denartment at an early date
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(SOCIAL JUSTICE AND EMPOWERMENT DEPARTMENT) 
(m) The Haryana Juvenile Justice {Care and Protection of Children ) Rules 2002 framed under the Juvenile Justice (Care and Protection of Children) Act 2000 

The previous Committee had scrutimized the Haryana Juvenile Justice (Care and Protection of Chiidren) Rules 2002 framed under the Juven le Justice (Care and Protection of Children) Act 2000 and made certain recommendations on the aforesaid Rules 

While sending the 37th Repori vide letter dated 2 5 2008 the Department was requested to implement the recommendations/observations made by the Committee at the earliest The Department vide their memo dated 29 7 2008 intimated the action taken in the matter and further sent an annotated reply vide therr memo dated 29 8 2008 From the perusal or the reply of the Department 1t reveals that the Department has accepted most of the observations/ recommendations in principie made Dby the Commitiee i1 respect of atoresaid Rules However the rotification to implement the recommendations are yetto be 1ssued 

Keeping 1n view the action taken by the Department to amend the Rules in due course of time on the basis of Model Rules received from the Government of India Ministry of Women and Chuld Development and keeping in viewthe suggestions/ recommendations of the Committee the Commuitiee expects that further action पा the matter will be taken on prionty basis and the Commitiee may be informed accordmgly
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SCRUTINY OF THE HARYANA MUNICIPAL 
(TAX ON BUILDINGS AND LAND) RULES, 1987 

FRAMED UNDER THE HARYANA MUNICIPAL ACT, 1973 

The Committee scrutimzed the Haryana Municipal {Tax on Bulldings and Land) 

Rules 1987 framed under the Haryana Municipal Act 1973 and made the following 
observations/recommendations thereon — 

Rule-—-1 

“1 Short title and extent — These rules may be called the Haryana 
Municipal (Tax on Buildings and Land) Rules 1987 

(@ They shaH apply to वी the Municipalities 

Observation of the Commiitee 

The Commutiee recommends that for the sub-rute (2) of Rule 1 the following 

sub rule may be substituted as under 

(2) These Rules shall apply to allthe Municipalities in the Stawe of Haryana 

The Department in their wntten reply stated 85 under — 

Suggestion Is correct 

Recommendation of the Committee 

The Commuitiee recommends that sub rule (2) of Rule 1 as accepted by the 

Department may be amended as recommended above 

Rule—4 

“4 Remussion of tax, Section 85 — (1) Notice for renmssion under 

Section 85 shall be in the form D and shail 06 accompanied by sufficient decumentary 

evidence to prove that the property really remained unoccupted and unproductive of 

rent duning the pesiod पा respect of which remission 1s sought for 

() The committee may demand था affidavit in support of the facts stated in 

the notice 

(3) The per od forwhich 8 property remained unoccupied will be counted ror 

gach taxable year separately 

Ohservation of the comniitee 

The Committee recommends that in Rule 4(1} in hne one after the word 

remission 0116 words ए tax 

The Departmen. in thewr wiitten reply stated as under — 

Suggesicn 15 correct
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Recommendation of the Committee 

The Committee recommends that rule 4(1) as accepted by the Department 

may be amended as recommended above 

Rule—5 

§ Hearing of obyections, section 257 (1) (r) — The Committee may hear 

objections under sections 78 79 and 80 on the date and time given in the notice and 
if the proceedings are adjourned to some future date ortime the assessee shall be 

informed of it 

Observation of the Committee 

The Commitiee recommends that in Rule 5 in the end the word well in 

time may be added to make the rule clear 

The Department in their written reply stated 85 under — 

Suggesion 15 correct 

Recommendation of the Committee 

The Committee recommends that rule 5 as accepted oy the Depariment may 

be amended as recommended above 

Ruie—6 

“6 Supply of copies Section 257 {1) (r) — In pursuance of the notice 
issued under Sections 78 79 and 80 the Committee shall on demand from the 
assessee provide him with the necessan, copies of documents and all other 

information pertaining 10 1he assessment before the same 15 settled 

Provided (hat no copy of a document the cerlified copy of which 15 1ssuable 

by the Commuttee on payment of the charges prescnbed for the same under any 

other rules or bye laws shall be given unless the assessee has deposted the 

prescribed fee with the Committee 

Observation of the Committee 

The Comrmittee would like to know पाए rate of charges for obtaining the certified 

copies of the documents from the Committee 

The Committee would further ॥ 610 know as to whether any time penod has 

been prescribed to supply the certified copies to the assessee 

The Department पा therr wntten reply stated as under — 

Rates of certified copies being charged as per section 54 A(2) of Haryana 
Municipal Business Byelaws 1981 are as under — 

Ordinary fee for 1st 200 words = Rs 5/ 

2 Additional wora upto 100 =Rs 2 50/ 

3 Urgent fees=Rs 5/ 

4 Searchfee=Rs 5/ peryear 

—
_
—
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Presently the certified copies to the assesses are supplied on the same day after depositing the urgent fees as per clause (५0 or section 54A (2) of Haryana 
Municipal Business Bye laws 1981 and वा ordinary cases normally copies are supplied within three days 

Recommendation of the Commuttee 

The Committee recommends that rates of Charges for obtaining the certified 
copies of the documents from the Commi*tee may be suitably revised 

The Committee further recommends that some time penod for supplying the 
certified coples to the assesses may be prescnibed था the Rule itself 

Rule — 7 

“7 Consohdated bill of tax, Section 257(1) (r) ~ (1) The Commitiee shall 
be competent to prepare a consolidated जा of the tax in respect of any number of 
buildings and land owned by the same peison 

(2) (&) Thetax shall be 08010 the Commuttee either by depositing in cash 
or by bank draft or by money order [within thirty days]' from the delivery of the bl 
No cheque unless marked good for payment by the bank will be accepted 

(0) 10% rebate shall be allowed | the payment 15 made within the due 
date 85 provided under clause (a) and where the tax is not patd within the due date 
85 provided under clause (a) then a penalty of 10% over and above the tax shall be 
imposed J _ 

[(c) Where the tax 15 not paid within [ P ofthe due date an interest at 
the rate of one parcentum per month shall be charged for every calender month or 
part thereof J* 

(3) Abili shalf ordinarly include in it all the arrears of the tax if any 001 
some anears are not included पा i the Committee shall not be precluded from 
recovering the same 

(4) The payment of tax aga nst any bill issued by the Commuttee प्रा respect 
of any bullding or land shail not affect the hability of a perscn to pay the increased 
tax which may be assessed 0ा the 5810 property under section 80 

(5) Noreduction fortax on bullding and land out of gross annual rent shall 
be admussible 10 the owner unless the tenant has specifically agreed with the 
Commitiee to certain sum being paid 85 tax on buldings and lands This agreement 
with the Commuttee snall be on 8 stamp paper executed in accordance with law 

(6) Arebate from the tax for movable furniture let with the building shall be 
allowed on the basis of rates shown in the Schedule appended to these rules subject 
to the maxamum hmit presenbed पा sub clause (b) 0 (1) of clause (1) of Section 2



21 

Observations of the Committee 

0 The Commitiee recommends that the spelling of word “thirty may be 

corrected in ine second of sub rule 2 (8) of the above rule 

() The Committee further recommends that the spelling of word shall 

may be corrected in line thied of sub rule 2 (b) of the above rule 

() TheComm ttee is also of the view that the words of the mentioned in 

the first line of sub rule (2) (c) may be omited being superfluous 

& TheCommittee would hke to know 8510 whether some time hmit may 

be prescnbed to recover arrears of tax ? 

The Department पा their written reply stated as uncer — 

Suggestion 15 correct 

Suggestion 15 correct 

Suggestion 15 correct 

No thereisnoneedto prescnbe time पाए to recover arrears of tax as there 

are provisions to give rebate of 15% on the house tax in case payment 15 made 

within 30 days and 1 not paid within stipulated pericd 10 % surcharge 15 leviable 

and thereafter 1 % interest एस month is to be charged Moreover the municipalities 

are 8150 empowered (0 recover the arrear of taxed 

of Haryana Municipal Act 1973 

Recommendations of the Com™ *ee 

"16 Committee recommends
 that sub rules 

under Section 94 and Section 95 7 

(2) (@) (0) and (9) of rule 7 may be 

amended as recommended above by the Commitiee and accepted by the Depariment 

The Commuttee further recommends that sub rule (8) of this rule has also 

become redundant wherein reference of unamended section of the Act has been 

given may be amended surtably 

Rule—8 

g8 Registers Section 257 (1) () —(1) The Committee shall maintain a 

register as lawd down पी Chapter Vil of the Municipal Account 0006 1930 showing 

the demand collection arrears excess recovenes and such other particulars with 

respect to the tax as it may prescnbed from time to tme This register may be 

maintained in such parts or volumes with such classification for varous purposes as 

the Committee may consider necessary 

(2) The Committee may maintam such addttion al registers as are considered 

necessary



Observations of the Committee 

1 The Committeewould ltke to know as to whetherthe Register maintained 
under Municipal Account Code 1930 still holds good or needs some 
amendments/improvements suiting to the present changed socio- 
economic scenano of the society 

2 Whether these Registers 2 e subjectto scrutiny of the higher authonties 
every year or these are submitted for examination/venfication of some 
competent authonty regularly ? 

The Department in thewr written reply stated 85 under — 

The Performa exist pnor to 2001-2002 has been changed which Is comect 
one 

Yes the registers are submitted regularly to Audtt Department for 
verfication 

Recommendation of the Committee 

The Commitiee observes that the proforma of register for showing the details 
of demand collection of tax etc has been Changed The Committee recommends 
that rule 8 may be amended suitably आएं registers may be maintained accordingly
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“FORNIC 

(56९ Rule 3) 

Notice under Section 80 of the Haryana Municipal Act 1973 

Shr/Smt 

You are hereby informed by this notice under Section 80 of the Hasyana 
Mumaipal Act 1973 that the Commitiee has taken the 
decision — 

o
 

W
 

N
 

=
 

6 

that the annual assessed on the said property 15 not reasonable 

that the annual value has been erroneously valued 

that there are differences in the details of property 

that the tenancy on the said property has been changed 

that the annual value assessed previously on the said property 15 not 
correct 

that the annual value of the property has been increased 

50 the following annual value has been proposed on the 580 property | you 
have any objection to it you can file objection yourself ण through your authonsed 
agent mn the office of the Commuittee within one month of the receipt of the notice in 

wnting No representation will be considered after the expiry of the date and the 
proposed taxable anniual value shall be finally fixed for the next year commencing 
from «he 1st April to 31st March 

Sr No item Descnption 

PROPERTY DETAILS 

1 Name of Owner 

2 Property Number 

3 PlotArea (Square Yards) 

4  Covered Area (Square Feet) 

Floor Area Nature Type of Construction Age 

COST CALCULATION 

Land Cost 

Building Cost 

Depreciation
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8 Cost ofland and cost of bullding after Depreciation (Total Value) 

g Discounted Value 

10 Annual Value 

(5% of Discounted Value) 

11 Rebate for annual maintenance 

12 Annual Value after rebate 

13 House Tax Assessed 

14 Rebate for imely payment 

15 Tax payable on due date 

16 DueDate 

Tax Clerk 
Tax Supenntendent 

Executive Officer/Secretary 

Municipal Council/Committee 

Observations of the Committee 

The Committee recommends that in para 1 of thus form afterthe word annual 

add the word value to make it more clear 

The Comniniee wouid iin€ 0 kriow as to whether this form o* rotice reeds 

any modification suiting to the changed circumstances ? 

The Commuttee further would like to know as to whether the formula of cost 

calculation 15 still appropnate keeping 10 View the factor escaiation of prices ? 

The Department हा their wntten reply stated as under — 

FormC 

The suggestion 1S correct 

Only the word next in the last line needs to be omitted 

Yes Formula of cost calculation 15 still appropnate 

Recommendation of the Committee 

The Commuttee recommends that form C asre commended above and accepted 

by the Department may be amended accordigly
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“SCHEDULE 

[See rule7(6)] 

SCHEDULE OF RENT FOR FURNITURE 

Proposed rent perannum 

Rs P 

1 Item of household furniture 

(0] Double bed 7500 

(0 Sofaset 7500 

()  Dining set (with six chairs) 7500 

@) Easycharr 750 

)  Centraltable 1500 

(v) Dressingtable 2500 

(vi)  Almirah (Full size) 60 00 

(vi) Studytable 2500 

() Towel/hatstand 750 

2 ltems of office furniture—- 

® Office table 5000 

@  Officecharr 750 

()  Alrmirah (Small) 4000 

v Bench 1500 

) Rack 1500 

Note — The above list 1s not exhaustive The rent mentioned in the Schedule may 

be raised or brought down forwhich detailed reasons should be recorded 

in writing by the Executive Officer or Secretary as the case may be 

Observation of the Comnuittee 

The Commitiee would like to know as to whether the schedule of rent for 

furniture needs to be raised पा view of 1158 in prices ?
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The Department ॥४ their written reply stated as under — 

There 1510 need to change the schedule of rent for furruture since no such 

provision exists पा the present Act 

Recommendation of the Committee 

The Committee observesthat Schedule asmentioned above has also become 

redundant in view of the fact that sub-rule (8) of rule 7 has become obsolete The 

Committee therefore recommenas that Schedule may be amended/omiited 

accordingly 

During the course of oral examination held on12th January 2008 the 

Depanmemnai Representatives assured the Committee to implement the cbservations/ 

recommendations of the Committee made on the aforesaid Rules expeditiously 

The Commuittee expects that the Department would take up the matter on 

priority basis and 00 the needful 85 per assurance
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SCRUTINY OF THE HARYANA HOME GUARDS RULES, 1980 
FRAMED UNDER THE HARYANA HOME GUARDS ACT, 1974 

The Committee Scrutinized the Haryana Home Guards Rules 
1980 framed under the Haryana Home Guards Act 1974 and made 
the following observations/recommendations thereon — 

Rule —2 Definitions 

2 Intheserules unlessihe context otherwise requires — 

{a) Act meansthe Haryana Home Guards Act 1974 

(b) Appendix means 85 appendix to these rules 

(©0 Commandant General and Deputy Commandant 

General respectively means Commandant 
General Home Guards Haryana and Deputy 

Commandant-General Home Guards Haryana 
appointed under the Act 

@y Gazetted Officer” means awholetime officer ofthe 
status specified below and includes an officer of 
the status notified as gazetied by the Govemment — 

0] 

0] 

(है 

() 

Commandant General and Director Civil 

Defence 

Deputy Commandant Generai and Deptiy 
Director Crvil Defence 

Commandant Combined Trasning Institute 

Senior Staff Officer 

Junior Staff Officer 

Accountant cum Adrministrative Officer 

Distrnict Comm andant 

District Relations Officer 

Chief instructor 

Medical Officer 

Deputy Controller Crvil Defence 

(&) Govemment means the Government of the Siate 
of Haryana
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® HomeGuards means the Haryana Home Guards 

constituted under section 8 of the Act 

(@ NCOs meansNon Commussioned Officers from 

Sub-Section Leader to Havaldar 

(n) Non Gazetted Officer” means 8 wholetime officer 

of the status specified below — 

() Centre Commander 

() Company Commander 

(n) Adminstrative Subedar 

) Quarter Master Subedar 

& Senor Instructor 

(v) Store Officer 

(vi) Platoon commander/Civil Defence 

Instructor 

(जा). QuarterMaster Sergeant 

() Deputy Store Officer 

(x) Store Supenntendent Civil Defence 

Observations of the Committee 

The Commuttee recommends that in Rule 2(f) for the word 

and figure Section 8 substitute the word and figure sechion 3 85 

the Haryana Home Guards Organization has been constituted under 

Section 3 of the Act 

The Comnuttee would like to know for its information the 

total number of gazetted or non gazetted staff which 15 working मो 

the Haryana Home Guards Organization at present 

The Department in their written reply stated as under — 

The recommendation of the committee 1S accepted 

The total number of Gazetted and non Gazetted staff in 

this organization is 444 

Recommendation of the Commiitee 

The Commuittee recommends that correct section of the Act 

as mentioned above by the Committee and accepted by the 

Department may be givenin rule 2 {f)



Rule —5 

5 The enrolment form of members shall 08 85 given था 

Appendix A 

Observations of the Committee 

0 The Committee would hke to know for its information 
as to whether any fitness critena has been prescnbed 

to enroll 8 person to serve as Home Guard in Haryana 

()  Whether enroliment form 15 still apphcable and 

appropnate inthe present circumstances or needs any 

amendment 10 suit the changed circumstances in the 

State 

The Department पा their wnitten reply stated as under — 

The present enroliment form 55 sl applicable and appropnate 

for the enroiiment of Home Guards volunteers 

Dunng the Course of oral exarmination held on 19th January 

2009 the Departmental Representatives accepted the observation 

of the Committee that no physical fitness cntena has been prescnbed 

in the Rules to enroll a person to serve as Home Guard and also 

admutted that enroliment form needs to be amended sutting to the 

changed circumstances 

Recommendations of the Committee 

The Committee recommends that fitness cntena may be 

prescribed in the Rules itself and the enroliment form may be 

amended accordingly 

Rule — 6 

&  The strenghth of each Wing of the Home Guards shall 

be such as may be fixed by the Government from time totime 

Observation of the Committee 

The Commuttee would like to know the strength of Home 

Guards serving at present in urban and rural wings respectively 

The Department in their wntien reply stated as under — 

The number of Home Guards volunteers | urban wing 15 

4909 and In rural wing it 15 9116 85 such total number of Home 

Guards volunteers 1s 14025 

Enrolment form 
Section 11(2)(b) 

Strength of 
Home Guard 

Section 11{2)(b)



Ehgibility 
Section 11 2(b) 
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Recommendations of the Committee 

The Committee recommends that some effective steps may 

be taken 10 encourage the volunteers to serve 85 the Home Guards 

in the state 

Rule —7 

7 (1) No person shall be enlisted as a member unless he 

15— 

(@) acitizenofInda or 

(b) asubjectof Nepal or 

(c) asubjectof Bhutan or 

(@ aTibetan refugee who came overto India before 

15 January 1962 with the intention of 

permanently setthng in India or 

(e) aperson of Indian Ongin who has migrated from 

Pakistan Burma 30 Lanka or any of the East 

Afncan Countnes of Kenya Uganda the United 

Republic of Tanzanma (formerly Tanganyika and 

Zanzibar) Zambia Malawn Zaire and Ethiopra with 

the intention of permanently settiing पा India 

Provided that a person belonging to categones 

(b) (©) (d) (n) () shall be 8 person in whose 

favour 8 certificate of eligibility has been 1ssued 

by the Government 

(2) No person shall be enlisted as a member unless he 

produces a certificate of character fromthe principal acadenmuc officer 

of his university college school or institution last attended व any 

and similar certificates from two other responsible persons not 

being his relatives who are well acquainted with himin his private 

Iife आएं are unconnected with his umversity college school 0 

intitution 

Observations of the Commitiee 

@  TheCommitiee would like to know the crtena/yardstick 

to appoint 85 Home Guard In Haryana at present 

()  The Committee would further ke to know as towhether 

any minimum educational qualification has been
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prescribed for direct appomtment and person serving 

in other department of the Haryana Government 
0 

(0)... 8 Committee observes that no physical standard 10 

enroll a person as Home Guard has been mentioned 

in the enroliment form The Commuttee also observes 

that the eligibility critena as mentioned पा this rule 

has become obsolete and redundant with the passage 

oftme The Committee therefore recommends that 

this rule may be amended 10 suit to the changed/ 

prevailing circumstances 

(v The Commuttee would like to know the designation of 

enroliing officer at present 

)  The Committee would like to know for its information 

as to whether there: is any substantial difference of 

wages/salary serving पा the urban and rural wings 

respectively 

) The Committee would hke to know whether the 

provisions of sub-riele(2) of this rule are applicable था 

case of employed person also who wants to serve as 

member of Home Guards 

The Department in thewr written reply stated as under — 

() The cntena to appoint Home Guards volunteers in 

Haryana 15 enc'osed as A~pexure 2 

() The minimum educational qualification 85 mentioned 

in Annexure-2 1s 10th which 15 made applicable 

through instructions of the Government of Haryana 

bearingno 34/36/08 1 HG ॥ dated 22-10-08 

()  The recommendation of the committee 1S accepted 

(v  District Commandant Heme Guards 15 the enrolling 

officer of Home Guards volunteers 

&  Nowages/ salary s paid to Home Guards volunteers 

Only allowances are paid and there is 0 difference of 

allowances paud to urban/rural wing Home Guards 

volunteers 

Dunng the Course of oral examination the Departmental 

Representatives admitted this fact that criteria to appoint Home 

Guards has not been prescnbed पा the Rules and assured the 

Commuttee to look into the matter to 00 the need ful



Age Limt 
Section 11 
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Recommendation of the Committee 

The Committee observes that quahfi‘catlon In Annexures 2 

and 3 supplied by the Department are different 

The Committee recommends that ekgibility critenalyardstick 

with regard to educational quatification physical fitness and medical 

suttability etc may be presenbed in the Rules fself instead of leaving 

४ on Instructions to remove any ambiguity 50 that services of able 

bodied and quaified persons may be availed The committee 

therefore recommends that this rule may be suitably amended 

Rule — 8 

8 No person shall be enlisted as a memberun less he has 

attained the age of eighteen years and 1s below fifty years 

Provided that the age hmit prescnbed above may be relaxed 

by the Commandant General in suitable cases 

Observations of the Committee 

The Committee would like to know as to whether the age 

limit provided पा this rule is required to 06 changed or not? 

What 15 the cntena to adjudge 85 to whether a parhicular 

case Is surtable or not? 

The Department would like 10 know 8510 whether suitable 

case can be defined ? 

The Department in पिला written reply stated as under — 

There is no need to change the age imit of Home Guards 

volunteers as provided in this rule 

Dunng the course of oral exammnation the Departmental 

Representatives admitted the factthat the above rule may be improved 

from drafting point of view to make it properly worded 

Recommendation of the Committee 

The Committee recommends that proviso to this rule may be 

amended as under — 

Provided that the age imit prescribed above may be 

relaxed by order for reasons to be recorded in writing by 

the Commandant General if in his opinion 1t es necessary 

or expedient to 00 50 पा suitable cases



Rule—9 

9 No person shall be enlisted 85 a member ॥1 any Unit of Maedical fitness 
Home Guards unless he 1s declared medically fit 

Observations of the Committze 

The Committee would like to know for its information as to 
whether physical standard has been prescnbed somewhere in the 
rules/Act ? | 50 details thereof may be supphed to the Committee 

Whether medical certificate regarding meaical fitness 1ssued 
by a private practitioner is valid ror the purpose of enlsting a person 
as a member of Haryana Home Guards 

The Department in their wntten reply stated as under — 

Although no physical standards have been prescribed in 
Haryana Home Guards 1980 yet instructions 1 this regard have 
been 15518 at Annexure 3 

The medical certificate 1ssued by a private medical practiiocner 
15 also valid for enlisting a person 85 a member of Haryana Home 
Guards 

Dunng the Course of oral examimation the Departmental 
Representatives admitted this fact that no physical standards 10 
enroll 2 volunteer has been prescnbed in the Rules and assured the 
Commuttee to amend the rule surtably 

Recommendation of the Committee 

The Commuttee recommends that su table physical standards 
may be prescribed in the Rules as already pointed out पा its 
recommendation on rule 7 

Ruie — 12 

12 The appointment of Honorary Gazetted Officers shall 
06 made by the Govemment 

Observation of the Commuttee 

The Committee recommends that in the margmal heading of 
this rule for the words non gazetted officer’ the words gazetted 
officer may be substituted 10 make the margmnal heading consistent 
with the provistan of this ruje 

Section 11,2) 
(b) 

Appomtment of 
Honorary Non 

Gazelted 

Officers and 

Members 

Section 11(2)(b)



Pay and 
allowances 

Secton 11(2) 

(9) 

Members to 

received 

certificate of 

appomntment 
Section 11(2)(b) 
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The Department in their wntten reply stated 85 under — 

The recommendation of the Committee Is accepted 

Recommendation of the Committee 

The Committee recommends that the marginal heading of 
this rule may be amended as recommended above by the Committee 
and agreed to by the Department 

Rule — 14 

14  The pay allowances and amentties ॥ any admissible 
10 the members including Gazetted and non gazetted officers shall 

be such 85 may be determined by the Government from time to 
time 

Observations of the Committee 

The Commuttee would like to know as to whether this rule 
exists or it has been omitted ? The correct position may be intmated 
to the Commutiee 

The Department था their written reply s.ated as under — 

Rule 14 of *he Haryana Home Guards Ruies 1980 is not 

omitted 

Dunng the course of oral examination of the Department the 
Departmental Representatives assured the Commuttee to re examine 
the matter 50 that exact position may be communicated to the 

Committee 

Recommendation of the Committee 

Keep ng गा view the above reply of the Department the 
Committee does not make any specific observation/recommendation 

at this stage 

Rule — 16 

16 (1) Every member shali on his appointment receive a 
certificate in the form given in Appendix B under the signature of 
Distnct Commandant by virtue of which he shall be vested with the 

powers functions and pnivileges of a police officer 

(2) A certificate referred to in sub-rule (1) shali cease 10 
have effect wheneverthe person named in it ceases for any reason 

to be a member and on his ceasing to be a member such certificate



35 

shall forthwith 96 surrendered by him to an officer empowered by 
the Drstrict Commandant to recerve it 

Observation of the Commutiee 

The Committee would like to know astowhetherthe certificate 
15 applicable to all the employees ? 

The Department पा therr written reply stated as under — 

The certificate as 1ssued under appendix B i1s applicable 10 
Home Guards volunteers 

Recommendation of the Committea 

The Committee recommends that the certificate in Appendix 
B may 0९ amended suitably as the relevant provisions of the Act 
provides for enrollment and not for appointment of members of Home 
Gaurds 

Rule — 18 

18 Members may be called out to perform such functions 
In connection with protection of persons and security of property or 
the public safety as may be assigned 10 then from time 10 time 
and in particuiar for — 

(@) helping the police in village defence scheme | the 
berder aistr cts 

() patrolling and Nakabund; 

(c) supression of disturbances or senous crime 

(d providing nuclosus for Emergency Relief Organisation 
important towns 

(&) the maintenance of essential Services in important 
towns in emergency 

है) providing reliefin the event of natural clamities such 
as floods or fire 

(@ rendenng social service to the Community and 

() evacuation according to schemes 

Observations of the Committee 

() The Commitiee feels that the scope of functions which 
are discharged with the members of the Home Guards 

Functons of 
Members 

Section 11(2)(b)



Uniforms and 

accoufrements 

Sechon 11(2)(b) 
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at,present may be enlarged suiting to the present 

circumstances 1 e ॥ parhcular the functions can 06 

assigned ॥ assisting पा holding any type of the 

elections process in the State 

(W) Inthe case of spread of epidemic diseases 

(1) They can be assigned the job in preventing the copying 

cases and for conducting smooth examination at 
school level 

() Forpropercontrol and mamterance of traffic in towns 

and cities 10 avoid traffic hazard 

The Department ॥ thetr written reply stated as under — 

The recommendation of the cocmmuttee 15 accepted 

Recommendation of the Committee 

The Commitiee recomends that this rule may be amended 
suitably as recommended above by the Committee and agreed to 
by the Department 

Rule — 19 

19 (1) When ontraining or on duty or when proceeding 10 or 
returning from training or duty the officers and other ranks of Home 
Guards shali wear the vniforms and accoutrements prescribed by 

orders issued from time to ime by the Commandant General They 
may also carry nfles or other weapons sanctioned by the Govemment 

(2) Uniforms and accoutrements shall be supplied by 

the Government to all members and whole time employees of the 

Home Guards which shall continue to be the property of the 

Govermnment till the expiry of life of temns of uniform which is given 

below — 

{a, Male Home Guards 

ltem Unrt Life 

Shirt Khaki Cellular 1 * 

Trousers Knaki [2 1 parr * 

Belt Web or canvas 1 4 years 

Anklets Wabs or canvas 1 pair 4 vears 

Socks 1 pair *



Boots ankle biack 1 pair Jyears 

Beret Clath 1 2 years 

Shoulder Titles 1 parr 3 years 

Cap 88006 1 4 years 

Whistle 1 4 years 

Lanyard 1 2years 

Hackle 1 2 years 

* The life of c'othing items of uniforms 15 one year for the tratning 

reserve twao years for Urban Home Guards and five years for the 
mobiitsation Stores 

(b) Women Home Guards 

Bush Shit Khaki Cellular 2 2 years 

Slacks Khaki Dnll 2 2 years 

Socks Cotton 2 par 2 years 

Shoes Leather Brown 1 parr 1% years 

Buckle Field Service 1 penmanent 

CapBadge 1 2 years 

Lanyard 1 2 years 

Beret (marson) 1 2 years 

Hackle 1 2 years 

Shoulder title 2 3 years 

Badges Proficiency with 
coloured background 1 Jyears 

Badges of ranks and Chewveron 1 permanent 

Searves for Sikhs only 2 2 years 

(3 No unauthonsed emblems and cther ornamental articles 

shall be worn with the uniforms Medals shall be wom on ceremonial 
occasions only Medal rebbons shall be wom on all occasions except 

when ordered to be removed for training or for operation 

(4) Efficiency badges granted to such Home Guards as who 
have successfully completed पाला advanced training shall be worn 
at all imes with the umforms except when ordered to be removed 
The hackle of white and black plumps shall be wom on ceremonial 
occasions on the beret above the left eye on centre front of the 
turban as applicable The while features and black leathers shall be 
in the lower portion and above partion of the hackle respectively
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(5) The following articies of uniforms shall be issued 10 all 

Urban Men/Women Home Guards — 

Men Home Guards Women Home Guards 

Shurt Khaki Cellular Bush Shirt Khak! Ceflular 

Belt Web or Canvas Slacks Khaki Drill 

Trousers Khaks Drill Sccks Cotton 

Anklets Web or Canvas Shoes Leather brown 

Socks Buckle field service 

Boots Ankle Black CapBadge 

Shoulder titles Lanyard 

CapBadge Beret (Mareon) 

Whustle Hackle 

Lenyard Shoulder 1065 

Hackle Efficiency badge 

Efficiency Badge Whistle 

(6) The uniforms fortne Rural Home Guards shalt be kept at 

the Training Centre and made available tothem dunng traming and 

on duty 

Observations of the Committee 

® The Commuittee would like to knowwhether all the tems 

of umiforms as mentioned in Rule 19(2) are still 

applicable and provided to Home Guards ? 

() The Committee feels that the number of items of 

uniforms mentioned n this Rule needs to be Increased 

for bonging betterment in the conditions of the service 

of the Home Guards 

(n) The Committee feels that the life of items of uniform 

should be decreased The Committee further feels for 

the proper and effective functioning ofthe Home Guards 

the items of uniforms and amenities should be 

increased 10 cope with the present circumstances 

The Department in their written reply stated as under — 

Allthe tems of uniform apphicable to Home Guards volunteers 

are issued to them Since no weapon has been authonzed by the 

Government so they are not issued any weapon 

The life of items of uniform may not be decreased
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During the course of oral examination the Departmental 

Representatives assured the Commuttee to look into the matter 

with regard to supply of uniforms and accoutrements are concerned 

Recommendation of the Committee 

The Committee recommends that the matter may be 16 

examined and hfe of tems of uniforms may 06 decreased 

Rule — 20 

20 (1) Theterm of a membershall be three years and he 

shall be eligible for re enlistment provided that If any member 15 

found to be medically unfit to continue as a member his enlistment 

may be terminated before the expiry of prescribed term 

(2) Service पा the Home Guards shall ordinanly be 

voluntary and unpaild Govemnment may however determire the 

allowance and expenses 10 be paid 10 the membas v hen called 

out for training or duty The members and officers of Home Guards 

shall be entrtled to receive such allowances and at such rates 85 

the Government may prescribe from time totime The allowances 

received by thern shalt be in addition to theur pay and allowances 

received by themn from their parent depastment 

(3) The members when called out under section 6 of the 

Act shali have the same powers priviieges and protection 85 an 

officer of the police appointed under any enactment for the time 

being in force No prosecution shall be instituted against any member 

in respect of anything done or purporting to be done by him in the 

discharge of his 001१5 85 a member except with the prior sanction 

of the Government 

(4) The members shall be transferred to reserve for a penod 

of three years after the completion of the original appomntrment for 

three years While [n reserve the members shall be liable 10 be 

called out for duty at any time if the exigencies of the service 50 

require 

(5) The members shall be liabie to serve at any place within 

the State of Haryana ॥ emergency those members who volunteers 

may however be deputed for special duty outside the State 

(6) The members for ail purposes shall be public servants 

They shall however not be debarred from being elected to the 

comporations State Assemblies or Parlament or other Public Bodies 

Provided that whole time employees of Home Guards 

Department shall be governed by the rules made under article 309 

of Constitution of India 

Conditions of 

Services 

Sectron 11(2) 

(b)
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Observations of the Commitiee 

U 

() 

() 

W) 

the Committee would like to know as to whether the 

medical checkup of Home Guards 15 done regularly/ 

every month and 8 record पा this regard 15 kept to 

decide the term of a member 

The Committee would like to know the daily allowances 

which are paid to a member of Home Guards at 

present 

The Commuttes 1s of the view that sub rule (3) 15 

superfluous as this provision has already been 

menhoned | detail in section 7 of the Act 

The Committee would like to know the meaning of 

word Emergeny whether it relates to the emergency 

provisions as mentioned in Article 356 of the 

Constitution or if relates to any emergent siuation or 

case 

The Department था पिला wnitten reply stated as under — 

0 

(®) 

0 

™ 

Although no reguiar medical check up 1s carned out 

yet persons with sound physique are enrclled as Home 

Guards volunteers for a penod of 3 years 

The following allowances as sanctioned by the 

Govemment are paid to Home Guards volunteers 

1 Duty allowances Rs 150/ perday 

2 Parade allowance Rs 50/ perparaqe 

3 Washing allowance Rs 40/ per month 

The recommendation of the Committee 1s not accepted 

because sub rule (3) of rule 20 of Haryana Home 

Guards Rules 1980 has been framed under section 7 

of the Haryana Horme Guards Act 1974 

The word emergency covered थी the provisions of Article 

356 of the Constitution as well as any emergent 

stuation 

Duning the course of oral examination the Departmental 

Representatives stated that as pointed out by the Committee 

this rule may be examined again 85 the provisions of this rule and 

rule 14 seem to be contradictory to some extent 

Recommendations of the Committee 

The Committee recommends that this rule may be re 

examined as answered by the Department and correct/exact 

provision and position may be informed to the Committee accordingly
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Rule — 21 

+21 (1) The service inthe Home Guards shall be voluntary 

provided that the Government may | the case of any class of 

officers or other ranks determme the allowances to be paid for out 

of pocket expenses 

(2) The rates of honourana and allowances shall be 

such as may be fixed by the Government from time to time 

Observations of the Commiftee 

() The Committee feels that sub rule (1) needs to be 

clanfied to convey the correct sense 

() The Committee woula ltke to know the difference पा 

the provisions mentioned in sub rule (2) of Rule 21 
and the provisions of sub-rule (2) of Rule 20 

The Department पा their written reply stated as under — 

() The recommendation of the committee 15 accepted 

(1) The provistons of rule 21 2 are similar to those of rule 

20 2 yet they are meant for those Home Guards 

volunieers who are not employed in any other 

organisation 

Recommendation of the Commttee 

The Committee recommends that sub rule (1) of this rule 

may be suitably recast to convey the correct sense 

Rule — 23 

23 The Government may 15506 a calling out order to 

members individually or may request any officer of the Home Guards 

subordinate 10 the authority giving the order to preduce a specific 

member or members for duty or training at such place or places 85 

the order may specify 

Observation of the Commuttee 

Whether any form of order has been proscnbed ? 

The Departrnent in thetr written reply stated as under — 

No specific form of order has been prescnbed for caliing out 

Home Guards volunteers They are generally contacted by the whole 

time staff and sent to respective duty In case of employed persons 

a formal letter is sent to the concerned officer to relieve him for 

Home Guards duty 

Allowancas and 

Honoraria 

Section 11(2}(b) 

Order caling 
out members 

Section 6



Authority calling 
out for duty and 
training 
Section 6 
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Recommendation of the Committee 

The Committee recommends that some specific formof order 

may be prescrnbed for calling out Home Gaurds volunteers for 

immediate comphance of duty 

Rule — 24 

24 The following officers shall have the authonty of calling 

out members within their jJunsdiction for duty — 

{8) The Commandant General For any perod 

or any other officer authonsed 

by him in this behalf 

(b) District Magistrate For any period 

() The Distnct Ccommandant For fifteen days 

(d) The Supenntendent of For fifteen days 

Police 

(¢) The Polce officer not below for a period not 

the rank of Station rouse exceeding ten 

Officer or Boarder Picket days at atime 

Commandant In cases 

of emergency only 

Provided that in the case of officers specified in clause (6) 8 

report of the action taken with reasons thereof shall be made 

immediately by the officer concerned to the Supenntendent of Police 

and the Distnct Commandant as the case may be 

Observation of the Commiitee 

The Committee would hke to know 85 to whether there 15 

any provision for exemption from duty or training है so under what 

circumstances such power 15 exercised ? 

The Department in पिला wriiten reply stated as under — 

No provision for granting exemption from duty or training 

exists in Haryana Home Guards Rules 1980 However | a person 

submits medical certificate he can be granted exemption from duty 

ortraining 

Recommendation of the Commititee 

The Committee recommends that 8 provision may be made 

in the Rule 1561 to enable the competant authanty 10 relax or exempt 

8 member of Home Guards from duty or training on account of 

some reasonable cause
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Rule — 25 

25 (1) The following snall be deemed to 06 offenceson .he Offences आप 

part of the members when undergoing a course of training or SPe”Cr""'O’S”Q”’S"‘ 

performing duty namely — 

(a) fariure to respond to call up notices without any 

reasonable cause 

(b) failure to report for traming/duty at the proper time and 

at the specified place 

(© disobedience of orders of lawful command given by 

superior officers 

(d) threatening or using of violence or improper language 

against any member 

(e) being found in a State of intoxication 

) mmsuse or nlegal disposal of any property belonging to 

the State or Home Guards 

(@ knowingly furmishing a false report in regard to Home 

Guards under his command or charge or any money 

arms ammunition clothing steres or other property 

on his charges 

(h) fatlure to return property or any weapon or unifo m 

issued to im 

() failure to show proper courtesy towards public 

@ conduct or behaviour prejudicial and disgraceful (0 the 

Home Guards 

(2) The following punishments may be imposed by the 

appointing authority on members for any offece namely — 

{(a) repnmand 

(b) extraDuty 

(c) suspension 

(d reduction of rank 

(&) dismussal 

(3) The penalties indicated above shall be imposed after 

proper proceedings by the Distnct Commandant 

(4) The members on whom any of the aforesaid punishment 

15 imposed may within 8 period of thirty days of the communication 

of the orders to im appeal to the office immediately supenortothe 

authority imposing the punishment



Compensation 
for damage 
Section 11 
(2)(b) and (पी 

44 

(5) The proceedings forthe investgation of the offences shall 

be regulated under the general orders of the Government unless 

special orders if any are 1ssued ॥ा this respect 

Observations of the Commiitee 

(1) The Committee observes that there 1s 8 list of offences 

हा this rule The Committee would like to know as to what are the 

grounds for disciplinary action against the members of Home guards 

हा Haryana 

(@ The Committee would like to know as to whether any 

punmishment as mentioned था section 9 15 8150 imposed for the 

violation as mentioned in this rule 

(3) The Committee feels that the sub-rule (3) 1s not properly 

worded 

The Committee recommends that the same may be amended 

suitably 

The Departrment in their writien reply stated as under — 

1 The list of offences on the part of Home Guards 

volunteers under gaing training or performing duty has 

rightly beer given in sub-rule (1) ए rule 25 

2. The list of purushments 15 aiready m entioned |] 

Rule252 

3 The recommendauon of the committee 15 accepted 

Dunng the course of oral examination the Departmental 

Representatives were also of the view that this rule may be recast 

50 8510 distinguish the provisions for disciphnary action minor and 

major punishments and offences keeping पा viewthe provision of 

section 9 of the Act 

Recommendation of the Cc™mm itfee 

The Committee recommends that this rule may be recast 

suitably 50 as to make it consistent with the provision of section 9 

of the Haryana Home Guards Act 1974 and the provisions with 

regard to d|SC|p|mary/proceedmgs/actlon minor and major 

punishments and offences as well as penalties may be provided 

and distingu1shed separately to achieve the purposes of the Act 

Rule — 26 

w26 If a member suffers any damage 10 hss person of 

property while under training or on duty he shall be paid such 

compensation as may be determined by the Govermnment 

Provided that such damage 15 not caused by his own 

negligence or wilful act or omissin in contravention of any of the 

provisions of the Act orthese rules or orders or directions issued by 

his superior officers
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Observation of the Commiitee 

The Committee would hike to know for its information as to 

how much compensaticn 15 paid to a member of Home Guards in 

case of death while performing the duties 

The Department in their written reply stated as under — 

In case of death of Home Guards volunteer on duty 

compensation amounting to Rs One 18015 paid to the dependents 
of the deceased and in case of injury था amount of Rs 25 000/ or 

50 000/ asthe case may be 15 pad to injured Home Guards volunteer 
on the recommendation of the Committee 

Recommendation of the Commuitfee 

The Committee observes that the amount of compensation 
being paid 10 the dependents of the deceased Home Guards and पा 

case of Injury to the volunteers 1s on lower side 

Dunng the course of oral examination the Departmental 
Representatives also admitted this fact and assured the Committee 

to consider this aspect sympathetically and favourably 

The Committee recommends that the matter may be taken 

up senously and necessory steps to enhance the amount of 
compensation may be taken expeditiously 

Rule —- 27 

27 The members shall be elgible for cash awards individually 
or collectively for conspicuous good work or for व work of outstanding 
nature 1 saving life 

Protection of property assistance ॥ maintenance of law and 
order devotion to duty and for any other purpose which furthers the 
aims and objects of the Home Guards 

(2) The Commandant General 15 authonsed to grant awards 
upto a monetary limit of five hundred rupees ॥ any one case oron 

any one gccasion 

(3) The complete citation indicating the reason for which the 

award 15 granted shall be wntten and duly publicised 

Observation of the Committee 

The Committee feels that the award of Rs 500/ granted in 

any one case or on any one occasion 15 ¢n the lower 5106 The 

Committee recommends that the same may 08 suitably amended 

to encourage the willing worker 

Awards 

Section (2} (b)



Delegation 
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The Department in their wntien reply stated as under — 

The Cash award has been enhanced from Rs 500/ to 

Rs 1500/ 

Recommendation of the Committee 

The Committee recommends that the monetary hmit of award 

may be increased and provided in the rule 1581 instead of Instructions 

10 avoid different interpretations 

Rule — 30 

30 The Commandant General may delegate his powers 

under these rules exceptthe powers of dismssal 10 any officer of 

पाई Unit subject to such candition as may be specified in the order 

Observation of the Committee 

The Committee recommends that in line 3 ofthis rule forthe 

word condition substitute theword conditions 

The Commuttee would like to know 85 to who 1s the competent 

authonty to appoint and remove 8 member of Home Guard 

The Department in their wntten reply stated as under — 

The recommendation of the committee 1s accepted 

District Commandant 15 the competent authonty 10 appoint 

and remove a Home Guards volunteer 

Recommendation of the Committee 

The Committee recommends that this rule may be amended 

as above
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SCRUTINY OF THE WILD LIFE (PROTECTION) HARYANA RULES, 1974 

FRAMED UNDER THE WILD LIFE (PROTECTION) ACT 1972 

The Committee scrutimzed the Wild Life (Protection) Haryana Rules 1874 

framed under the Wiid Life (Protection) Act 1972 and made (he following observations/ 

recommendations thereon — 

Rule-2 

2. [nthese rules uniess the context otherwise requires Definitions 

(@ Act means the Wild Life (Protection) Act 1972 

(Parhiament Act 53 of 1872) 

() Charman meansthe Chairman of the Board 

(¢ Form means a form appended to these rules 

(d ULicensee means व holder of a licence granted 

unde:r the act and these uales 

(&) Section meansa section of the Act 

( Schedule meansa Schedule to the Act 

Observations of the Committee 

The Committee recommends that Rule 2(b) may be 

substituted as under — 

() Chairperson meansthe Chairperson ofthe State 

Board for Wiid Life 

The Committee recommends that the word act mentioned 

in sub rule 2(d) may be wntten as Act 

Recommendations of the Commifree 

The Department did not reply 10 176 above observations The 

Commuttee therefore could not make specific recommendations 

onthe above rule 

Rule-3 

3 The term of office of a member of the Board referredtoin Term of Office 

clause (q) of sub sectian (1) of section & shall be three years from Section 6(3) 

the date of his appointment 

GCbservatons of the Committee 

The Committee would like to know 85 to whether the Wild 

Life Advisory Board 15 still in existence 2 |fso the details thereof 

may be supplied to the Committee
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The Committee observes that sectior underwhich n 2 31185 

been framed seems to be incorrect the Commidee therefore 

recommends that the same may be rechfied 

The Committee observes that the reference of clause (g) of 

sub-section (1) of section 6 given पा rule 3 also seems to 08 incorrect 

The Committee therefore recommends that the same may be 
clanfied/rectfied 

Recommendations of the Commttee 

The Department did not reply to the above observations made 
by the Committee The Committee therefore could not make 

specific recommendations on the albove Rule 

Rule—4 

4 (1) A member of the Board may resign his office by 
writhing under his hand addressed to the Chairman 

(@ The office of a member of the Board shall fall vacant 
from the date on which his resignation 15 accepted or on the expiry 

of thirty days from the date of recespt of intimation of resignation 
whichever s earlier 

(3) The powerto accept the resignation of a member of 
the Board shall vest ॥ा the Chairman who on accepting the 

resignation shall report to the Board at its next meeting 

Observations of the Committee 

The Commitiee recommends thattheword Chairman given 

in ine second of rule 4 may be substrtuted by theword Chairperson 

The Committee would hike to know 8510 what procedure 15 

adopted पा case of withdrawal of resignation of a member 85 a 

mamber can withdraw 15 resignation at any time before it 15 

accepted by the Chairperson 

in case a member specities a particular date of resignation 

the Commuttee would iike to know whether in such circumstances 

it 1s accepted from that specified date ? 

The Committee would Iike to know for its Information 8510 

what 15 the intention/reasons behind 110 accept resignation within 

30 days from the intimation of resignation ? 

The Committee recommends that in sub-rule (3) of ritle 4 01 

hne second for the word Chairman may be substiiuted by the 
word Chairperson 

Recommendation of the Committee 

The Department did not reply to the above observations made 

by the Committee The Committee therefore could not make 

specific recommrendations an the above Rule
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Rule-5 

5 (1) When 8 memoer ए the Board referred to in clause Filling of casual 

(g) of sub-section (1) of section 6 resigns or dies or1s removed from  V#¢#ncy 

office or become incapable of acting 85 such the State Govemment section (3) 
may by notification in the Official Gazette appoint a person to fill 
the vacancy within ten days on its accurrence 

(2) A person appointed to fili the casual vacancy under 

sub rule(1) shall hold office only 50 1000 as the member whose 

place he fills would have been entitled 10 hold office 1fthe vacancy 

had not occurred 

Observations of the Commuttee 

The Committee observes that reference of clause (g) of sub- 

section (1) of section 6 given in Rule 5 seems to be erroneous The 
Committee recommends that the reference of correct clause of 

section 6 may be given to rectity ihe patem error 

The Committee further recommends that the spelling of word 
oceurrence given In line 5th of sub-rule (1) of Rule 5 may be corrected 

The Committee further observes that the reference of section 

given ॥ the marginal heading of Rule 5 1s also incarrect The 

Committee recommends that the same may be rectified to draw 

the correct inference 

Recommendations of the Commitiee 

Thie Department did not reply to the above cbservations made 

by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule-6 

6 The State Government may aftersuch enquiry asitmay  Removal from 

deemfit remove any member ofthe Board from his office ifhe — 654"("2’)‘1 (hs)ecm" 

(@ 15 of unsound mind and stands 50 declared by a 
competent court 

(ए 1sanundischarge nsolvent 

(c) has 068 convicted of any offence involving moral 
turpitude 

(d) hasbecome incapable of action or 

(e) absents himself without the permission of the 

Chairman from more than three consecutive 
meetings of the Board 

(O has grossly misbehaved
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Observations of the Committee 

The Committee recommends that in Clause (f) of Rule 6 after 

the word musbehaved the words or indulged in act of gross 

misconduct may be added to make the rule more clear 

The Committee would ftke to knoW for its information as to 

whether a member who has been convicted but punishment has 

been stayed by the ligher courtin appeal can be allowed to continue 

as member ? 

Recommendations of the Committee 

The Department did not reply tothe above observations made 

by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule-7 

7 (1) The non official member of the Board shall get 

travelltng and daily allowance as admissible to grade | officers of 

the State of Haryana 

(2) If ameeting of the Board1s held during a session of 

the Legislature and at the same place where such session s heid 

a member of the Legislature who 1s a member of the Board shall not 

be entitied to any daily allowance 

Observation of the Committee 

The Committee observes that the reference of section 6(4)m 

the marginal heading of this rule seems 10 be incorrect The 

Committee recommends that the same may be rectified to draw 

the comect inference 

Recommendations of the Committee 

The Department did not reply to the above observations made 

by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule—9 

9 (1) Anapplcaton fora special game hunting ficence 

a big game hunting licence or थे small game hunting licence shall 

be made in Form | 

Provided that no application for a licence shall be entertained 

from any person eligible for registrauon under section 34 unless 

the applicant has got his name registered under the 580 sectian 

Provided further that no person shall apply for a licence under 

this Chapter unless he possesses 8 valid licence for sport in Form 

| specified in Schedule |l to the Arms Rules 1862
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{2)  Anapplication for a special game hunting licence and 

a big game excluding wild pig (Sus scrofa) hunting hcence shall be 
made to the Chief Wild Life Warden and for a small game hunting 

licence and big game hunting hicence for Witd Pig (Sus scrofa)to 8 
Wild Life Warden 

Observation of the Committee 

The Committee observs that the reference of section 9 (3) 
given inthe marginal heading under Rule—9 seems to be incarrect 
The Commitiee recornmends that the reference of correct section 
of the Act under which this rule has been framed may be given 

Recommendations of the Committee 

The Department did not reply to the above observations made 
by the Commitiee The Committee therefore could not make 
specific recommendations on the above Rule 

Rule-10 

10  Provided that the validity of Special/Big/Small game 

Hunting hcence shall not exceed fifteen days 

Observations of the Committee 

The Committee observes that the words provided that 
mentioned पा this rule seems to be superfluous The Committee 

recommends that the wording of this rule may be suitably amended 

The Committee 15 of the view that the reference of section 9 
(6) (9) given inthe marginal heading of this rule seems to be incorrect 

The Committee recommends that the comrect reference of section 

In question may be given in the marginal heading 

Recommendations of पीर Committee 

The Department did rot reply to the above observations made 

by the Comimuttee The Committee therefore could not make 
specific recommendations on the above Rule 

Rule-11 

11 An application for a licence of the category specified 
in column 1 of the Table below when made by a person of the 
category specified in the responding entry in column 2 thereof shall 

be accompanied by a treasury receipt or bank challan showing that 

the fee according to the scale specified the corresponding entry in 
column 3 of the said table has been paid The licence shall be 
granted within fifteen days from the date of receipt of the application 

Period of 

vahdity of 
hicence 

section 9(6) (b) 

Fee 
section 9(3)
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TABLE 

————__—_____________________Name of licence Category of person 
Amount'_'—_—_——__——__—__——_———_——— 

1 2 3 

(१) Special game hunting licence {1y Ciizens of India Rs 10000 

for fifteen days or a part thereof (1) Persons other than a Rs 200 00 

Citizens of India 

{b) Big game huntng licence () Citizens of India Rs 5000 

for fifteen days or a part thereof (1) Persons other than 8 Rs 100 00 

Citzens of India 

(८) Small game hunting licence (1) Citizens of Incia Rs 20 00 

for fifteen days or a part thereof (1) Persons cther than a Rs 4000 

Citzens of India 

Observations of the Committee 

The Committee observes that the reference of sectron 9(3) 

given in the marginal heading of this rule seems to be incorrect The 

Committee therefore recommends that the same may be rectified 

The Committee would like to know for 1ts informaticn 85 10 

when this amount of licence fee was prescribed ? Whether 15 है 

not required to be enhanced in view of the prevailing circumstances 

The Comtmuttee wouid also like to know for its information 

as to under which receipt head the entry fee is deposited 

Recommendations of the Committee 

The Department did not reply to the above ohservations 

made by the Committee The Committee therefore could notmake 

specinc recommendations on the above Rule 

Application Rule-12 
panod and fee 
section 9 12 (1) Anapphcation for awild animal trapping licence shall be 

made to the Chief Wid Life Warden in Form 2 

(@ The period of valdity of 8 wild ammal trapping licence 

shall be fifteen days from the date of 1ssue 

(3) Anapplication for awild animal trapping 'cence shall be 

accompanied by a treasury receipt or bank challan 

showing that the licence fee according to the following 

scale has been paild — 

() Citizens ए india Rs 150 for fifteen days 

or part thereof 

(1) Persons other than Rs 300 for fifteen days 

a Citizens of India or part thereof
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Observation of the Committee 

The Committee observes that the application fee for Wild 

Life Trapping Licence 15 inadequate Wil it not be destraole to 

enhance the rate of apphcation fee surtably ? 

Recommendations of the Cormmuittee 

The Department did not reply to the above observation ofthe 

Committee The Committee therefore could not make specific 

recommendation 

Rule—13 Form of licences 

13 The licence to be granted under section 9 shail be — 

(a) nthe case of special game hunting ही form3 

(b) nthe case of 010 game hunting n Torm 4 

(©) nthe case of small game hunting In form 5 and 

(d 1nthe case of wild animal trapping पा form 6 

Observations of the Commitiee 

The Committee observes that the reference of section 8(6)(a) 

given inthe marginal heading ofthe nile seems to be incorrect 

The Committee recommends that the same may be rectified 

gving proper reference of authonty/section in the context 

Recommendations of the Committee 

The Department did not reply to the above observation of the 

Committee The Committee therefore could not make specific 

recommendations on the above Rule 

Rule-15 

15 (1)  The special game hunting hicence and the big 

game hunting hcence shall specify — 

(8) the number of ammals of any species and 

() the sex and the mmimum size of each 

specimen that can be hunted 

24 in respect of following animals the maximum 

number mentioned below that can be hunted by the holder of small 

section 9(6) (a) 

General 

conditrons 
governing grant 
of licence 
section 9(6) (c)
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game hunting licence N the course of day and dunng the period of validity of licence 

shall be as under 

Name of animal Maximum number of ammals which can 08 hunted 

Per day dunng 
t—’/

/he entire penod of validity 

of heence 

/___—____—___1 

(@) 

00) 

(©} 

()] 

(6) 

® 

@ 

(3) 

@ 

(5) 

© 

@ 

(6) 

Partnidges 

Sand Grouse 

Ducks 

Pigeons 

Red Jungle Fowl 

_»
 

१
3
 

एक
 

थ
ा
 

S
R
S
,
 

| 
पे
 

nN
 

o
 

Hare 

Other species 

of ammals 5 of each 15 of each species 

mentioned species 

11 Schedule IV 

Provided that the licence halder shall not hunt more than ten animals in allin 

the course of a day and thirty amimals dunng the entire vahidiy of the llcence 

The wild animal trapping hcence shall specify the method for the capture of 

the wild ammal specified therein and shall be subject to the restrictions imposed 

by section 17 

A holder of 8 special game hunting licence a big game hunting hcence ora 

small game hunting licence shall not 5581! or barter to any person any animal 

shot by hum or any meat or uncured trophy denved therefrom 

Any person who 15 entitlea to hunt 8 aangerous animal Lnder a special game 

hunting hcence or a 00 game hunting hicence and who wounds such animal 

shall do his utmost (0 kill the same On his falure to 00 50 he shall forthwith 

inform in wnting the issuing officer and the Divisional Forest Officer of the area 

in which such occurrence had taken place giving reasons why the wounded 

animal could not be tracked and killed and he shal! also inform the Gram 

Panchayat आएं Police Station of the adjoning area of the existence of the 

wounded animal ॥ the neighbourhood 

Forthe purposes of a special game hunting ncence and a big game hunting 

ncence an ammal which has been wounded and lost shall be deemed 10 

have been hunted under the licence and the licencee shall forfett the rightto 

hunt another specimen in the place of the one wounded and lost 

The trapping of wild animals specified ता Schedule ॥ and Schedule !l shall not 

be permitted unless the Chief Wild Life Warden 15 satisfied forreasonsiobe 

recorded हा writing that such trapping 1s necessary under the provisions of 

sub section (1) of section 11 or ए section 12
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@  No licensee shall use Bhagwa n killing shooting and capturnng any wild 

antmal 

Explanation — Bhagwa 158 saffron colourea sheet of cloth used for enticing and 

alluring wild animals 

(10) Alcensee shall not organise drives for hunting and trapping of wild amimals 

(11)  Any machan or pit constructed for the purpose of hunting shall immediately 

be dismantalled or filled on the completion of hunting 

(12) While hunting or trapping any wild animal a licensee shall camry with um his 

licence and shall ondemand produce for nspection such licence before any 

officer appointed under 500 section(1) of sectton 4 

Observations of the Commiitee 

The Commuittee feels that the reference of correct section पा the marginal 

heading of this rule has not been given The Committee recommends that the same 

may 96 rectified giving proper reference of authority section under which this rule 

has been framed 

The Committee would like to know for its information as to whether proper 

venfication or checking of number of hunting amimalsisgotdone है 50 atwhich level 

thi< inspection/venficationis done ? 

The Commuittee would like to know whether such record / information 15 

forwarded to the next tugher authonty 8150 for further action 

The Committee would like to know 8510 whether the provisions of sub rule (6) 

of this Rule are applied पा practice ? 

The Commuttee would like to know for its information as to whether an honorary 

Wild Life Warden has been appointed by the State Govermnment in Haryana for 

inspection of hcence for hunting and trapping of wild animals ? 

The Committee further would hike to know for its information 85 to what are 

the norms/cntena to appoint an honorary Wila Life Warden ? 

The Committee also woulid iike to know as to whether an honorary Wild Life 

Warden 1s given some TA DA orhonoranum ? ॥ 50 the details thereof may alsobe 

supplied to the Comrmuttee 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

committee The Committee therefore could not make specific recommendations 

onthe above Rule
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रिघाह-16 

16 (1) The particuiars of a record of the wild animals other 

than vermin killed or captured by the licensee to 06 mantained 

under sub section of secton 10 and the declaration referred to पा 

sub section (3) of that section shall 06 in form 7 

(2) The particulars of ammals specified in Schedule ॥ or 

Schedule il killed wounded or captured by alicensee undersub 

section (2, of section 10 shall be in form 8 

Observation of the Committee 

The Committee observes that the section 10 of the Act under 

which this Rule was framed has been omitted in 1991 The 

Committee would like to know as to whether this Rule and Form 

still hold good under these circumstances ? 

Recommenaations ए the Commir~es 

The Department did not reply to the above observations made 

by the Committee The Committee therefore could not make 

specific recommendations on the 800४४ Rule 

Rule-17 

17 The rates of fee for the permit 1Issued to hunt any wild amimal 

for the purpose of education scientific research and collection of 

specimen for zoological garden museum and similar mstructions 

shall be as under — 

For Hunting Hunting hunting Remarks 

hunting Special big game  small 

animal game game 

containd 

—________________________________m schedule 

Rs Rs Rs Rs 

(8) For Education & 50/ 251 10/ 10/ (The number of anmals 

Scientfic Research to be hunted 

(0) For Zoologtcal 100/ 50/ 50/ 20/ the pericd of validity 

gardens museums and other conditions 

and similar institutions f आए will be prescri 

—________—__‘_______L_L_bed in the permit 

Observations of the Commuittee 

The Committee observes that the fee for grant of permit under this Rule seems 

10 be inadequate/meagre Whether the rates of the fee forthe permit needs to be 

amended suitabl y in view of the prevailing circumstances ? 

The Commuttee would ६610 know as to what canditions are mentioned पी the 

permit now-a days while 1ssuing such permt णि the purpose of scientific research
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The Committee feels that the rates of fee for the permit needs 

to be amended suitably m view of the prevailling circumstances/ 

escalation of prices 

The Committee further observes that the number of animals 

to be hunted the period of validity and other conditions wall be 

prescribed in the permit by the competent anuthonty as per 

provisions mentioned in this rule 

The Committee feeis that will it not be desirable 10 fix the 

maximum nember of animats 10 be hunted the perod of valdity 

and the species of animals to be hunted to be prescnbed in the rule 

tself nstead ए giving this blanket power of discretion to the 

competent authonty 

Recommendations of the Committee 

The Department did not reply to the above observations made 

by the Commiuee The Committee therefoie could no* make 

specific recommendations on the above Rule 

Rule—19 

19 On receipt of the claim made under rule 18 the Collector 

shall serve 8 notice हा form 10 upon the claimant requirning वा to 

appear at such ptace and time and on such date 85 may be specified 

in the notice either i person orthrough an agent authonzed by him 

in this behaif and to produce evidence oral or documentary n 

support of the ciaim 

Observation of the Committee 

The Commuttee observes that for the words place and 

substtute the word and sign place 1o make the rule grammatically 

correct 

Recommendations of the Committee 

The Departrent did not reply to the above observations made by 

the Committee The Commuttee therefore could not make specific 

recommend ations on the above Rule 

Rule-20 

Notice to the 

clammant 

section 22 

20 (1) Every person desifng to enter 8 sanctuary for Entry था 

any of the purposes mentioned in sub-section (1) of section 28 

shall obtain 8 permut from such officer 85 may be authonzed by the 

Chief Wid Life Warden ir this behalf 

@) A permit issued under sub rule (1) shall not be 

vald for a penod exceeding seven days 

sanctuary 

sectron 28
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(3) Every person to whom 8 permit has been issued under sub 

rule (1) shall before entering the National Park or Sanctuary pay — 

(@ an enirance fee of five rupees per day If he 1s 8 citizen of 

incha 

(o) anentrance fee of forty rupees for each subsequent day f 

he 15 not a ciizen of india 

(C) an entrance fee of two rupees «f he 15 a child below 

12 years ॥ age 

(d  an additional fee of ten rupees if he 15 1n 8 motor car and 

fifty rupees If he 1s m any heavy parruser motor vehicle 25 

defined ता clause (17) of secticn 2 of the Motor Vehicles 

Act 1988 Parking fee of five rupees for Scoote rviotor Cycle 

and two rupees for Bicycie 

Provided that no fee आधी be payable 

(@ nrespectofachild below the age of five years 

() by apersonwho enters National Park or Sanctuary for the 

purposes of mveshgation study of wild life and purposes 

ancillary or incidental thereto or for scientific research and 

(©) by aGovernment Servant who enters the National Park or 

Sanctuary on duty 

(4) 1108 State Government may by order declare any Sanctuary open 

to public free of any permit or entrance fee 

(5) The following fee shall be charged for operation a camera in थे 

National Park or 8 Sanctuary from professional photographer व he 1s a ctizen of 

India — 

(@) for use of still camera Rs 25 per day per camera 

() foruseofCinecamera 

() forthe purpose of Rs 500 per day per Cine 

making feature film camera 

() forthe purpose of Rs 500 per Cine camera 

making Television (in lumpsu'm) 

or documentary 

film on Wild Life 

Note — The fee in case of tem (0) (0 shall be refunded If the parties making film on 

ad life supply three prints of the fiim 50 made later 011 

Entry fee 1if any shall be charged extra 

The fee shall be double in case of foreign nationals 

3 Forgame reserves and closed areas half the above rates shall 06 

charged
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Observation of the Commiitee 

The Committee feels that the entry fee in Sanctuary mentioned in 

500 1016 (3) of this Rule needs to be enhanced 

Recommendations of the Committee 

The Department did not reply to the above observations made by 
the Commiftee The Committee therefore could not make specific 
recommendations on the above Rule 

Rule-22 

22 (1) \Mithin three months from the declaration an area 
85 a Sanctuary or National Park or in the case of व Sanctuary or 

Nationai Park existing थी the commencement of these rules within 

three months of such commencement every person residing within 

ten Kilometer of such Sanctuary or Nationai Park and holding a 
hcence granted under the Arms Act 1959 (Parhament Act 54 of 

1959) or exempted from the provisions of that Act and possessing 
arms shall apply in form 11 to the authorized officer incharge of the 

Sanctuary or National Park for the registration of his name 

(2) The application under sub rule(1) shall be 

accompained by 2 treasury receipt or bank challan showingthata 

fee of two rupees has been paid by the applicant 

(3 Onrecept of था application under sub-rule(1) the 
authonzed officer incharge of the Sanctuary or National Park shail 
after making such mquiry 85 he may deem fit register the name 

and other particulars of the applicant in form 12 A separate page पा 

the register shali be allotted to each licensee 

(4) \Where alicencee commits any offence underthe 
Act or the rules made thereunder the authonzed officer incharge of 

the Sancturay or National Park shali make an entry (0 that effect in 
the reqister and where the registening officer i1s satisfied that the 

hcensee has commuitted the said offence on more than one occasion 

he may take such steps as he considers necessary to move the 

authonty concemed for canceling his license i1ssued under the Arms 
Act 1959 (Parliiament Act 54 of 1959) 

(8) Where the licensee transfers his arms to another 
person by way of sale gift or otherwise he shall intimate the 
authonzed officer incharge of the Sanctuary or National Park within 
a penod of fiteen days of such transfer 

8 Where the licensee shifts his residence to another 

place within the said ten kilometers or beyond the 5810 distance 

he shall within a fortnight of shifting to the new residence intimate 

tne new address to the authonzed officer incharge of the Sanctuary 

or National Park 

Regstration of 
persons holding 
fire arms 
saclions 34
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(M Wherethe icensee dies his successor or legat 

representative shall intimate the factto the authonsed officer incharge 

of the Sanctuary or National Park 

8 The authonzed officer incharge of *he Sanctuary 

or Nationa! Park आती wform the person concerned पा respect of the 

registration of s hame 

Observations of the Committee 

The Committee observes that the fee of Rs 2/ for the 

registration of name holding an arms license needs to be amended 

suitably 

The Committee feels that sub-treasury head to deposit the 

registration fee may also be mentioned in the Rule itself (0 8४100 

vagueness 

The Committee feels शा the provision of depositing the 

amount of registration fee by way of cash may also 08 menuoned N 

the Rule to avoid parctical difficuity to the applicant 

The Committee observes that 8 time hmit for holding the 

inquiry by the authorized officer should also be mentioned m the 

rule 1561 to dispose of such matters expeditiously 

Recommendations 
of the Committee 

The Department did not reply to the above observations made 

by the Committee The Committee therefore could not make 

specific recemmendation
s on the above Rule 

Rule-23 

उ3 Notwithstanding any declaration that a person may 

have made under sub-section(1) of seclion 40 any person who has 

in his control custody 0 possesston any amimal article or trophy 

(other than the musk of a musk deer or the hom of a rhinoceros) oF 

salted or dned skins denved from an animal specified In Schedule | 

or Part Il of Schedule |1 shall within thurty days from the 

commencement of these rules make 8 declaration in form 1310 

the Chief Wild Life Wvarden orthe authonzed officer 

Observation of the Commiitee 

The Commttee would like to know for its information as to 

whether this rule 15 still applicable 11 practice 

Recommendations 
of the Commuttee 

The Departnent did not reply to the above observations made 

py the Commuitiee The Committee inerefore could no rmake 

spec 10 recommendalions on the above Rule
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24 (1) Onreceipt ए adeclarationunderrule 23 the Chief inquiry and 
Wild Life Warden or the authornzed officer shall preparation of 

@ 

(3) 

@ 

give a notice to the person referred 10 in section 

40 making the declaration as to the date and ttme 
on which he shall enter upon the premises of such 

person and such notice shall be served on the 
person making the declaration or sent to him by 
registered 0051 

The Chief Wild Life Warden orthe authorized officer 
may after making such inquiry 85 he may deem 
fit in respect of the premises and animal articles 
trophies uncured trophtes and captive ammal 

specified in Schedule | or Part ॥ of Scheduie ॥| 

The Chief Wild Life: Warden or the authonzed officer 

shall make an inventory था. form 14 of ammal 

articles trophies uncured trophies salted and 

dned skins and captive ammals in Schedule | and 
Part |] of Schedule Il found on the premises 

The Chief Wild Life: Warden or the authonzed officer 
shall affix upon the objects referred to पा sub rule 

(3) dentification marks ॥ indelible ink 

Observation of the Commuttee 

The Committee recommends that in the last Iine of sub rule 

(1) of Rule 24 after the words registered post the words waith 
acknowledgement due may be added 10 make the rule more 
elaborate 

Recommendations of the Commuttee 

The Department 00 nct reply to the above cbservations made 

by the Committee The Committee therefore could not make 
specific recommendations on the above Rule 

Rule-26 

%26 Every person desining 10 commence or carry on the 

business as— 

0] 

(i 

हु) 

™) 

a manufacturer of ordealerin any animal article 

or 

ataxidermist or 

8 dealer in trophy or uncured trophy or 

8 dealerin captive ammals 

inventones 

Section 41 

Application for 
ircense to 

commence or 
carry on 
busihess as 

manufacturer of 

or dealer in any 

article 80 

Section 44(4) (a)
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sectron 44(4) (b) 
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shall make था apphcation in form 16 of the Chief Wild Life Warden 

or the authorized officer for the grant of alicence 

Observation of the Committee 

The Committee would like to know for its information as 

whether any other officer has been authorized other than Wld Life 

Warden to consider the application for licence to cairy on business 

in amumal article as mentioned in Rule 26 

Recommendations of the Comritiee 

The Department did not reply 10 the above observations made 

by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule-27 

27 (1) Inreceiptofan application under rule 26 the Chuef 

Wild Life Warden or the authorized officer shall 

arter maxing such INquity as ke ma, deem लि 

erther grant the licence or reject the apphication 

(2) Where an application 15 rejected the fee paid 

thereon shall be refunded expeditiously to the 

apphcant 

(3) Ingranting alicence under sub-rule (1) the Chuef 

Wild Life Warden or the authorized officer shall 

have due regardto — 

(@ the past record to the applicant 85 8 dealer 

1५ the business which he desires to carry 

on 

() whetherthe person has been convicted of 

any offence under the provisions of the Act 

orthese rules or under any of the provisions 

of the Acts apphicable in the State of Haryana 

before their repeal by section 66 

(c) the need for granting a licence keeping In 

view the abundance or otherwise of Wild Life 

existing 1n the State of Haryana 

(4 A licence to commence or carry on the business 

as — 

ह) a manufacturer of or dealer in an 

amma! article or 8 dealer in trophy or 

uncured trophy shall be granted पा 

form 17 

() a taxidermist shall be granted 1! 

fom 18
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(1) adealer n captive animals shall be granted 

inform 19 

Obhservations of the Commiitee 

The Committee would like to know 85 10 whether while 

rejecting the application for the grant of licence under Rule 26 the 

grounds of rejection are communicated to the applicant or not 

The Committee would also like to know for its information 85 

to what 1s the fee for grant of licence at present 

Recommendations of the Committee 

The Department did not reply to the above observations made 

by the Commuittee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule-28 

+28 (1) Alicencee may apply in form 20 for renewal of the 
licence within thirty days before the date of its 

expiry 

(2) The Chief Wild Life Warden or the authorized officer 
may subject to the provisions of sub section (7) of 
Section 44 renew the hcence in form 17 or form 

18 or form 19 as the case may be and specify 
therein the penod upto which licence i1s renewed 

Observations of the Commuittee 

The Committee recommends that पा line first of sub-rule(1) of 
Rule 28 forthe words A licence substitute the words A licensee 

to make the rule grammaticaliy correct 

The Committee would like to know 8510 whether fee can be 

deposited tn cash or not ? 

Recommendations of the Committee 

The Department did not reply to the above observations made 

by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule-29 

‘29 (1) No application for the grant of a hcence under 

section 44 of renewal there of shall be entertained unless the fee 

according to the following scale 15 paild namely — 

() foramanufacture of ordealermn any article Rs 300 00 

(u) forataxidermist Rs 100 Q0 

Renewal of 

licences 

section 44(6) 

Fee 
section 44(4) (a)



Issue of bifl or 

cash memo 

section 44(7) 

(iv) 

64 

(1) for 8 dealer n trophy or uncured trophy Rs 300 00 

(1v) for adealer in captive animals Rs 200 00 

(2) The icence fee may either be paid पा cash to the 

Chief Wild Life Warden or the authorized office or be deposited in 

the Government treasury and in the later case the application shall 

be accompanied by the treasury receipt 

Observation of the Committee 

The Commuittee would like to know for its information as to 

whether 8 ime Iimit has been laid down to apply for renewal of a 

licence 

Recommendations of the Gommittee 

The Department did not reply to the above observations made 

by the Committee The Committee therefore couid not make 

specitic recommendauons on the apove Rule 

Rule-31 

*31 (1) Everylicence otherthan a taxidermist shall at 

the time of 38165 15506 8 bill or cash memo to the purchaser and 

such bill or cash memo shall contain the following particulars 

namely — 

(@ nameofthelicensee 

© name address and place of business of the licensee 

(¢  lhcence number 

(@) description of article sold 

(e) sale price therefore 

] date of sale 

(@  signatures ए the cence 

Every taxidermust shall atthe time of returning the trophy or 

uncured trophy 1ssue 8 voucher fo the owner thereof and such 

woucher shall contam the fotlowing particutars namely — 

(a) date of issue of voucher 

() name address and place of business of 

the licensee 

(6) hcence number 

(@ descnption including name of specie 

(e) pncerealized 

 name and address of the person to whom 

the voucher 15 1ssued 

(o) signatures ofthe licence
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Observations of the Committee 

The Committee recommends that in sub rule (1) (g) of Rule 

31 forthe word ltcence substitute the word hicensee 

The Commuttee further recommends that in sub-rule (2) (g) of 
Rule 31 forthe word licence substitute theword lLicensee to make 

the rule grammatically correct 

Recommendations of the Committee 

The Department छाए पाएं reply to the above observations made 
by the Committee The Commitiee therefore could पाएँ make 
specific recommendations on the above Rule 

Rule-32 

32 (1) Every bill cash memo or voucher as the case 
may be referred to 1n rule 31 shall be ॥ tnplicate and sznally 
numbered 

(2) The duplicate and tnplicate copy of every bill cash 

memo or voucher as the case may be shall be retained by the 

licence and the ongtnal copy shail — 

(@) nthe case of a bill or cash memo be given 
to the purchaser and 

(b) inthe case of a voucher be given 10 the owner 
of the trophy 

(3) Every book containing blank vouchers shall be 
presented to the Chief Wild Life Warden or the authonzed office for 
affixing his inthals or stamp on such book before ॥ 15 brought into 
use 

@ The duphcate copy of every bill cash memo or 
voucher as 1016 case may be shall 06 sent along with the monthly 

retum referred toin rule 34 

Observations of the Committee 

The Committee recommends that in sub-rule (2) of Rule 32 
n hne second forthe word licence substitute the word licencee 

to make the rule clear 

The Committee would hike to know for its informations 10 

whether provisions of this Rule are beirig comphed within letter and 
spint 

Recommendations of the Committee 

The Department did not reply to the above observations made 
by the Committee The Commttee therefore could not make 

specific recommendations on the above Rule 

सा cash memeo 

or voucher how 
to be maintained 

Sectior 44(7) (i )
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Rule-34 

34 (1) Everylicence shall submit व monthly return to— 

(@ the Chief Wild Life Waren or the authorzed 

officer and 

{b) the Director of Wid Life Preservation or the 

officer authorized by him n this behalf a 

true copy of the entnes made by hum भा the 

relevant register referred to in rule 33 dunng 

the course of 8 month duly certified and 

signed by the licensee as true copy of such 

entries 

(2) The return under sub rule (1) shail be submitied 

by the tenth of the month of following the month to which the retum 

relates 

Observation of the Committee 

The Committee would like to know as to what is the effect of 

not maintaining the register 85 per Rule 33 

Recommendations of the Commttee 

The Department did not reply to the above observations made 

by the Committee The Committee therefore could not make 

spectfic recommendations on the above Rule 

Rule-35 

35 The Chief Wild Life Warden or the authorized officer 

may arrange or the sale पा public auction of any meat or uncured 

trophy seized under section 50 and the proceeds of the sale shall 

be credited to the head of account 113 Forests (Wid Life) n 8 

Govemment treasury or bank 

Observations of the Committee 

The Committee would ke to know 85 (0 whether any appellant 

aggrieved by the order of Chief Wild Life Warden or authorized officer 

can prefer appeal through his representative or not 

The Committee would like 10 know for its information 85 to 

whether the head of account mentioned in this rule 15 still operative? 

The Committee would like to know 85 to whether the fee 

payable under this rule can be deposited in any bank or it can only 

be deposited in scheduled bank 85 the term bank has not been 

defined
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Recommendations of the Commuittee 

The Depariment did not reply to पाए above observations made 
by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

Rule-36 

36 (1) The fees payable under any of the provisions of Crediting of fee 

these rules except rule 20 shall be credited to the head of account 
113 Forest (Wild Life ) in a Government treasury or bank 

Chservation of the Committee 

The Commuttee would like to know the reason of prescribing 

separate head of account for depositing the fee under rule 20 

Recommendations of the Committee 

The Department did not reply to the above observations made 
by the Committee The Committee therefore could not make 
specific recommendations on the above Rule 

Rule-37 

“37 Forthe purpose of section 54 the following officers 
shall be empowered to accept payment of a sum of money by way 

of composition of an offence against the Act and to release on 8 
payment of the value of any property seized within the area of his 

jurisdiction namely — 

(8 Chief Wild Life Warden 

(0) Conservator of Forests 

(८) Forest Officer of a rank not inferior to that of the 
Deputy Conservator of Forests 

Observation of the Committee 

The Commuttee would Iike to kriow 8510 whether the power 
10 release on payment of the value of any property seized within the 
area of the concerned officer s jurisdiction 15 permissible under the 

provision of Section 54 2 

Recommendations of the Committee 

The Depaitment did not reply to the above observations made 

by the Committee The Committee therefore could not make 

specific recommendations on the above Rule 

section 64(2) (b) 

Power to 

compound 
offences 

section 54
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Cognizance of Rule-38 
offences 
Section 55 38 Besides the Chief Wild Life Warden the following 

officers shall be authonzed to make complaints under section 55 

within therr respective jurisdiction namely — 

(a8) Conservator of Forests 

(b) Deputy Conservator of Forests 

(c) Assistant Conservator of Forests 

(@) Forest Officer being member of Haryana Forest 

Senice 

(&) Station House Officers of the Police Station of 

Haryana 

® Wild Life Officer Haryana 

(@ Divisional Inspector or पाप Life 

(h) Range Forest Officer 

(0 Inspector Wildlife 

Observation of the Commuttee 

The Committee would like to know for its mformation as to 

whether any condition has been specified by the State Government 

to lodge a complaint under Section 55 of the Act ? 

Recommendations of the Commiitee 

The Department did not reply to the above observations made 

by the Commuttee The Committee therefore could not make 

specific recommendations on the above Rule
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Form | 

Seerule 9 (1) 

Application for special game /big game/small game hunting licence 

To 

The Chief Wild Life Warden/Authonzed Officer 

Sir 

| resident of in the Distnct————apply 

for special game (big) game small game hunting iicencee to hunt underthe provisions 
of Wild Life (Protection) Act 1972 and the rules made thereunder | enclose the 

treasury receipt/bank challan forRs ——————being the monthly/yearly fee for 
the ficencee 

| have read the Act and the rules and | undertake to abide by the same 

| am not required/am required to get my name registered under section 34 of 

wild Life (Protection) Act 197 2 and the registration has been done by the officer in 

charge of the —————Sanctuary/National Park 

| possess an arms licencee for sport (n Form ॥1 set out ॥ Schedule 1l the 
Arms Rules 1962 The arms licence 15 enclosed for venfication and return 

1wish to use the following weapons for hunting special game/big game/small 

game — 

The licence 1s required for the Forest Division—————————————inthe 
distnict of for the whole State 

Yours faithfully 

(Signature or the appucant) 

(Strike out whichever s not apphcable) 

Observations of the Comimnitee 

(0] The Committee recommends that for the word licencee substitute 

the word licence whereveroccurring in this form 

()  The Commuttee: recommends that पा line second of this form for the 

words special game (big) game small game hunting licensee subshtute 
the words special game/big game/ small game hunting licence 

(w)  The Commitiee recommends that in 1ast ine of this form for the word 
for substitute the words or for 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Committee The Committee therefore could not make specific recommendations 

on the above Rule
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“Form 2 

Seerule 12 (1) 

Application for wild animal trapping licence 

To 

The Chief Wild Life Warden Haryana 

Sir 

| restdent of 1n the ————district apply for a wild 

animal trapping licencee to trap the following animals in the district of 

forthe penod 0f ———————————commencing———————— ™ 

Name of Methoa or INUITIDEr 1 Purpose of # eafor 
‘m——__—__'_______—__—_____‘_—lch 

ammal trapping each specie capture licencee 15 

required 

(1) (2) (3) (4) (3) 

2 | enclose the treasury receipt/bank challan for Rs being the 

monthly/yearly fee forthe licencee 

3 | have read the Wiid Life (Proteciion) Act 1872 and the rules made thereunder 

and undertake to abide by the same 

Yours fathfully 

{Signature of the apphcant) 

(Stnicke out whichever 1510 applicable) 

0 bservations of the Committee 

The Committee recommends that in Form 2 for the words licencee wherever 

occurmnng in this form substitute the word licence 

The Committee recommends that a provision of mentioning the date ॥ the 

applicantion should aiso be mentioned था form itself 

rRecommendations of the Commuittee 

The Department did not reply to the above observations made by the 

Committee The Committee therefore could not make specific recommendations 

on the above Rule
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‘Form 3 

[See rule 13 (a)] 

Special game hunting licence 

Office ofthe Chief Wild Life Warden Haryana 

Licence No 

Date of 15506 

Name of licensee 

Profession 

Address 

The licence shall be apphcabie 10 the shoating block 1 the forest 

Diviston of Distnct 

0
.
 

(0
. 

के
 

7~ 
B
\
 

B
 

|
 Detatts of weapons permitted to be used for hunttng 

Perod forwhicnh vala mom O 

Licence fee paid Rs 

10  Subjecttothe pravisions of the Wild Life (Protection) Act 
1_——_‘———_‘_—__—

———__——__972 and the rules 

thereunder the foliowing may be hunted dunng the period or the hicence by 

the licensee 

Animal Maximum number to be Sex Minimum 5128 
offlf—

f— horn tusk 

_‘_______________________
________..hunted orbody 

2 s - 2 3 4 

Note 1 This licence does not entitie the licensee to hunt 01 areas notified 

as game reserves under section 36 of the Act except when permitted to 00 50 by 

the Chief Wiid Life Warden and where a permission has been 50 granted an entry 

shall be made to that effect in this hcence whereupon this hcence shall 06 deemed 

to have been 1ssued under section 36 of the Act 

Note 2  Thishcence shall not be vahd dunng the closed tme declared under 

section 16 of the Act that is from the 1st March to the 30th September each year 

Note3 While hunting the licensee shall stnictly adhere to the provisions 

of section 16(a) of the Act and rule 15 of the Wild Life (Protechion) Haryana 

Rules 1974 

Note4 This licence shall be surrendered to the 1ssuing authorty within 

fifteen day of its expiry together with the statement ॥ form 7 form 8 of animals 

hunted by him 
Chief Wild Life Warden Haryana 

(Strike out whichever is not applicable)
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Observations ए the Committee 

0 

(0 

The Commuttee recommends that In ihe last line in Form 3 for the words 

form 7 form 8 the words form 7 and form 8 be substituted 

The Gommitiee observes that section 16 has been omutted in the year 1991 

whereas Note 2 and Note 3 are refernng about the provisions of section 16 

The Committee would like to know the justification of retaining Note 2 and 

Note 3 despnte the fact of omission of section 16 of the Act The Committee 

would like to know as to whether the provisions mentioned पा. Note 2 and Note 

3 hav e not become redundant in view of omission of the relevant section The 

department may please clanfy
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‘Form 4 

{See rule 13 (b)} 

छाप game hunting licence 

Office of the Chief Wild Life Warden Haryana 

1 Licence No 

Date of 1ssue 

Name of icensee 

Profession 

Address 

»
 

o
t
 

क+
 

W
 

N
 

The licence shall be applicable to the shooting Block i the forest 

Diviston of District 

7 Details of weapons permitted to be used for hunting 

8 Pernod for which vaild from to 

9 Licence fee paid Rs 

10  Subject tothe provisions of the Wild Life (Protection) Act 1972 and the rules 

thereunder the following may 08 hunted during the period of the licence by 

the censee — 

Animal Maximum numberto be Sex Mimmum size of horn tusk 

hunted or body 

1 2 3 4 

Note 1 This hcence 0065 not entitle the licensee to hunt in areas notified 

as game reserves under section 36 of the Act except when permitted to do so by 

the Chief Wild Life Warden and where a permission has been 50 granted था entry 

shall be made to that effect in this icence whereupon this hcence shali 06 deemed 

to have been 1sued under section 36 of the Act 

Note 2. This icencee shall not be valid dunng the closed time declared 

under section 16 of the Act that s from the 1st March to the 30th September each 

year 

Note 3 While hunting the licensee shall strictly adhere to the provisions of 

section 1 7 of the Act and rule 15 of the Wild Life (Protection) Haryana Rules 1974
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Note4 This icencee shall be surrendered to the 1ssuing authority within 

fifteen day of its expiry together with the statement n form 7 form & of animais 

hunted by im 
Chief VWild Life Warden 

Haryana 

(Strike out whichever [5 not applicable) 

Observations of the Committee 

0] The Committee recommends that in the last ine in Form 5 for the words 

form 7 form 8 the werds form7 and form 8 be substituted 

()  The Committee observes that section 16 has been omitted in the year 1991 

whereas Note 2 1s refernng about the provisions of section 16 The Commitiee 

would like 10 know the justification of retaining Note 2 despite the fact of 

omission of section 16 of the Act The Commuttee wou'ld live to know 85 10 

whether the provisions mentioned I Note 2 have not become redundant in 

view of omisston of the relevant section The department may please clanfy
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“Form 5 

{See rule 13 (c}} 

Small game hunting licence 

Office of the Chief Wild Life Warden Haryana 

Licence No 

Date of 1ssue 

Name of licensee 

Profession 

Address 

The licence shall be applicable to the whole of the State of Haryana 

Detatls of weapons permitted to be used for hunting 

Period forwhich valid from to 

Licence fee paid Rs W
 
o
~
 

;O
 

छा
 

के
 
W
=
 

The hunting of the smali game will be done subject to the provisions of the 

Wild Life (Protection) Act 1972 and the rules made thereunder and within the bag 

Limit prescnbed therein 

Note 1 This licence does not entitle the licensee to hunt in areas notified and game 

reserves under section 36 of the Act except when permitted to do so by the Chief Wild Life Warden 

and where a permission has been so granted an entry shall be made 10 that effect in this licence 

whereupon this licence shall एड deemed 10 have been issued under section 36 of the Act 

Note 2 The licence shall be subject to the closed time declared under section 16 of the Act 

that 15 from the 1st March to the 30th September each year 

Note 3 While hunting the icensee shall strictly adhere to the provisions of section 17 of the 

Act and rule 15 of the Wild Life (Protection) Haryana Rules 1974 

Note 4 This licence shall be surrendered to the issuing authority within fiteen days of the 

expiry of the shooting season together with the statement पा form 7 form 8 of animals hunted by him 

Issuing Authority 

(Strike out whichever 15 not applicable) 
Signature of the 1ssuing Authonty 

(a) Date 

{b) Signature of the [55000 Authonty 

Date 

Observations of the Committee 

@ The Committee recommends that in the last line 11 Form 5 for the words 

form 7 form 8 the words form 7 and form 8 be substituted 

() The Committee observes that section 16 has been omited पा the year 

1991 whereas Note 215 referring about the provisions of section 16 The Committee 

would like to know the justification of retaining Note 2 despite the fact of omission of 

section 16 of the Act The Committee would Iike to know 8510 whether the provisions 

mentioned in Note 2 have not become redundant in view of omission of the relevant 

section The department may please clanfy
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Form 6 

{Seerule 13 (d)} 

Wild amimal trapping licencee 

Licence No of 18 dated the day of 19 

Subject to the provisions of the Wild Life (Protection) Act 1972 and the rules 
made thereunder permussion 15 hereby granted to Shri 

resident of Distnict to capture the animals 
specified below during the period commencing from and ending 
with 

1 Arean which trapping 15 permitted 

2 ) Name ofammal 

{I) NO 10Deuappea 

हा) Sex 

& Mimmum size 

3 Method of trapping and conditions underwhich the trapping should be carned 

out 

4 This hicence shall be subject to the closed hme declared under section 16 of 
the Wild Life (Protection) Act 1972 that s from the 1st March to the 
30th September each year 

5 The licensee shall while trapping stnctly adhere 1o the provisions of section 
17 ofthe Act and rule 15 of the Wild Life (Protection) Haryana Rules 1874 

6 This licence shall be surrendered to the 1ssuing authornty within fifteen days 
of its expiry or before leaving the area specified in the hcence whicheveris 

earlier together with the statement in form 7/form 8 of animals captured by 

him 

Chief Wild Life: Warden 

(Strike out whichever 15 not apphcabie) 

Observations of the Committee 

The Commuttee recommends that 1n the first ine of this form for the figure 19 

substitute the figure 20 to up-date the form 

The Commuittee 2150 recommends that 1n first line of this form after the word 

dated the some space may be provided to mention the day of 1ssuance of icence 

The Committee further recommends that in second line of this form the word 

डा may be deletea 85 8 licencee may be female also
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The Committee observed that section 16 & 17 have been omuitted in the year 

1991 The Committee would like to know as to whether the conditions mentioned in 

para 4 & 5 are still applicable ? 

The Commitiee recommneds hat a provision of meqtroning the date and place 

in the bottom of this form may also be made to update the form 

Recommendatons of the Comminee 

The Department did not reply 10 the above observations made by the 

Committee Tne Commitiee wnererore could not make specuic recommendations 

on the above Rule



78 

“Form 7 

{Seerule 16 (1)} 

Particulars of record of wild animals otherthan Vermin kilied or captured by 

a licensee holding licence No for special game/big game/ 

small game/wild animal trapping 

1 Species 

Number or species killea or capured 

Place and date of shooting or trapping 

2 

3 

4 Sex of species 

5 Size of horns or tusks or other dimensions of species 

I hereby declare that the information given above 15 true and correct 10 the 

best of my knowledge and behef and nothing has been concealed therein 

| further declare and affirm that no other animai specified in schedule ॥ schedule 

॥| or schedule 1V to the Wild Life (Protection) Act 1972 was killed or captured by 

me In the state of Haryana during the perod specified inthe ficence 

Licence holder s signature 

(Strike out whichever is not applicable) 

Observation of the Committee 

The Committee recommends that a proviston of mentioning the date and place 

in the bottom of this form may be made to up date the form 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Commuttee The Commitiee therefore could not make specific recommendations 

on the above Rule
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Form 8 

{See ruie 16 (2)} 

Particulars of animals specified in Scheduie [l or Schedule 1 to the wWild Life 

(Protection) Act 1972 killed wounded or capiured by the licensee holding licence 

No 

.1 

2 

3 

4 

5 

for special game/big game/wild amimal trapping 

Spectes 

Numuer of species killed wounded or cap*uied 

Place and date of shooting or trapping 

Sex of species 

Size of homns ortusks or ather dimensions of species 

Licence hoider s signature 

(Strike out whichever 1s not appiicabie) 

Observation of the Committee —_— 

The Commuttee recommends that 8 provision of mentioning the date and place 

in the bottom of this form may be made to up-date the form 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Committee The Committee therefore could not make specific recommendations 

on the above Rule
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‘FORM 9 

(See Rule 18) 

To 

The Collector of Distnct 

Sir 

| son of 
resident of hereby declare that | have the nght 
specified in the tab'e betow in or over the land comprised within the limus of the 
sanctuary referred to in prociamation No dated 

the 

TABLE 

Nature of nghts Extent of such If the nghis are Penod from Amount and 
claimed inthe ngnts in the shared as a which such  particulars of 
Sanctuary Sanctuary 00 propnetor rights are compensation 

etc details enjoyed claimed 

thereof 

1 2 3 4 5 

2 | hereby decla e that the property 15 free from all encumbrances/or that 

the property 15 under encumbrances (specifv the details) 

3 | enclose herewith documents proving the nature and extent of my right 

and the date from which such right 1s being enjoyed 

4 The rents or profits received on account of such nght for the three years 

immediately preceding the date of application are set forth below — 

Year Amount 

19 

19 

19 

19 

5 Inthe case of easement night the annual value 1s rupees 

Date Yours faithfully 

Place Signature of the apphcant 

(Stnke out whichever ।5 not applicable)
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Observations of the Committee 

The Committee recommends that the spelling of word proclamation 

mentioned in line 4th पा first para may be corrected 

The Committee recommends that the figures 19 mentioned पा para 4th 

below the heading year may be deleted to uo date the form 

The Committee aiso recommends that the bouom of thus form for \he word 

Signatures substiute the word Signature to make the form grammatical'y 

correct 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Committee The Committee, therefore, could not make specific 
recommendations on the above rule
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FORM 41 

1366 Rule 221)] 

(Application for registration under section 34 of the Wild Life (Protection) 

Act 1972 

To 

The Authorised Officer in Charge of 

Sanctuary/National Park 

Sir 

| resident of village 
Distnict live within ten kilometers of 

Sanctuary/National Park and apply for 
the registration of my name and address in accordance with the provisions of 
Section 34 of the Wild Life (Protection) Act 1872 

2 The particulars of the arms possessed by me are as under/l am exempted 
from the provisions of the Arms Act 1958 (Parliament Act 54 of 1959) 

Sr No Brief description  Quantity Whether Date on Remarks 
ए icence of each and licence which {Name and 

and date of weapon wath descnption 15 for licence address of 
15506 detals eg of each sport/self expires retainers | any 

distinguishing छाए of protection specified in the 
marks ammunition or display licence) 
register entitled to 
number etc Possess 

1 2 3 4 5 8 

6 |enclose treasury receipt/bank challan No for 
Rs being the registration fee 

7 The arms hicence 15 sent herewrth for venfication endorsement and 

return 

Your faithfully 

Signature of the applicant 

Full address of the applicant place and date 

(Strike out whichever 15 not applicable)
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Observations of the Committee 

The Committee recommends that Sr No of paras mentioned as 6 & 7 may 
be corrected 85 3&4 

The Committee recommends that in para 3 (wrongly mentioned as para 6) 
after the word enclose add the words and sign Cash receipt/ to make the rule 
more clear 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 
Committee The Committee, therefore, could not make specific 
recommendations on the above rule
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“FORM 12 

[See Rule 22(3)] 

Register of persons possessing arms 

Name of registered person 
Profession Village 

Distnct 

{residing within ten kilometers of Sanctuary/National 

Park) 

Senal No of licence Arms and Quantity of Area for Names and 

No and date of iIssue  ammunition ammunition which addresses of 
whether licence the licence licence 15 retaners | 
1s for sport self entitied to valid any 

protection or possess 
display particulars of 

arms 

1 2 3 4 5 5] 

Date on Particulars of any Particulars Particulars Particulars Remarks 

which offence committed  of any of any of change 

licence under the Wild second or transfer of of 

expires Life (Protection) subsequent arms by the residence 

Act 1972 or the offence hcensee 
rules made committed 

thereunder date 

place punishment 
if any etc 

7 8 g 10 11 12 

Observations of the Committee 

The Committee recommends that in the bottom of this form signature and 

seal of the authorized officer should be mentioned 10 maintain the sanctity of the 

entries of the register
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The Commuttee would like to know as to whether the entries of the register 
are checked or attested by higher authonty if any from time to ime 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 
Committee The Committee, therefore, could not make specific 
recommendations on the above rule
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FORM 13 

[See Rule 23] 

Declaration 

To 

The Chief Wild Warden/Authonzed Officer 

Sir 

| resident of inthe Distnict 

of declare that | have in my control custody or ए०25077 ~ 

the following — 

Animal article trophy Number Descnption Dimensions  How Premises 

derived from including obtaihed where 
animals specified name of kept 
in Schedule | animal from 

or Part ! of which 
Schedule [! to the derived 
Wild Life 
{Protection) 

Act 1972 

1 2 3 4 5 6 

1 Animal articles 

2 Trophy 

Place Yours faithfully 

Date Signature of the applicant 

Observations of theCommittee 

The Committee recommends that ॥ the heading above column No 1 था 
Form 13 after the words Animal article add the sign / to make the form more 

clear 

The Committee recommends that in the bottom of this form for the word 

signatures substitute the word signature 0 make the rule more clear 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Cemmittee The Committee, therefore, could not make specific 
recornmendations on the above rule
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“FORM 14 

[See Rule 24(3) | 

Inventory 

Shr son of resident of 
has declared in form 13 on 

as being था control custody or possession of ammal articles trophies uncured 
trophies salted and dried skins and captive animais specified in Schedule | and Part 1l of Schedule Il to the Wild Life (Protection) Act 1972 listed below 

2 On visiting the premises on and making personal inquires the stocks specified below were found to be पा the control ] wassner गाए व ha दल A सह 

I Ammal Articles 

Description including Stocks Stocks found in Particulars of Remarks name of animai from declared control custedy or  identification 
which derved number possession after marks 
and demension or weight verification 
and the premises where 
kept 

1 2 3 4 5 

Il Trophies 

Description including Stocks Stocks found पा Particulars of Remarks specie of animal declared control custody or  jdentification 
number dimension or possession after marks 
weight and prenuses verification 
where kept 

1 2 3 4 S 
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॥॥ Uncured Trophies 

Descnption including Stocks Stocks found प्रा Particulars of Remarks 

specie of ammal declared control custodyor  identification 
number demension possession after marks 

or weight and premises verification 

where kept 

1 2 3 4 5 

[V Salted and Dried Skins 

Description including Stocks Stocks found In Particulars of Remarks 

specie of animal declared contro} custody or  1dentification 

number demension possession after marks 

or weight and premises verification 

where kept 

1 2 3 4 5 

V Captive Animals 

Species and sex 
number adult or 
juvenile and the 
premises where 

kept 

Stocks Stocks found ॥1 Particulars of Remarks 

declared control custody or  identification 
possession after marks 
venfication 

1 
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Observation of the Committee 

The Committee recommends that to make the rule more clear पा the bottom 

of this form the following may be added — 

Place Signature of Chief Wild Life Warden/ 
Date Authorized Officer’ 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Committee The Committee, therefore, could not make specific 

recommendations on the above rule



To 

90 

“FORM 16 

(See Rules 26) 

The Chief Wild Life Warden/Authorized Officer 

Application for obtaning licence as manufacturer taxidermist dealer etc 

1 

2 

Name of applicant 

Profession 

Address 

If the licence 1510 be 1ssued in the name of the company applicant s 
relationship with the company 

Name of business/shop and address 

Name and addresses of shareholders/partners — 

1 

2 

3 

4 

5 

6 

Location 

Licence s required to commence or carry on the business as — 

a 8 manufacturer of or deaier in any ammal article 

b 8 taxidermist 

¢ adealern trophy or uncured trophy 

d adealerin captive animals
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9 Number and date of previous hcence If any 
(to be surrendered with the application) 

10  If stocks had been duly declared under section 44(2) 
of the Wild Life (Protection) Act 1972 date of declaration 

11 Species of ammals in which tradeftaxidermy 
15 proposed 10 be carried on including approximate 
number of each specie number of animal articles 
to be manufactured and number of trophies and 
description of uncured trophtes in which trade 
will be carred on 

12 The name of hcencees (with particulars of 
licence number) from whom the applicant wili 
acquire stocks for his tradeftaxidermy 
(566 section 49 of the Act) 

13 Herewth find enclosed a treasury receipt/bank 
challan showing payment of fee of Rs for 
one year to commence or carry on the business 85 

14 | have read the Wild Life (Protection) Act 1972 
and the rule made thereunder and undertake to 
abide by the same 

Place Signature of the applicant 

Date 

(Strike out whatever 15 not applicable) 

Observations of the Committee 

1 The Committee recommends that in para 13 of this form the provision 
of Cash Receipt may also be incorporated to make the form more comprehensive 

2 The Commuttee recommends that in second line of para 14 of this form 
fortheword Rule theword Rules be substituted 10 make the Rule grammatically 
correct 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 
Committee The Committee therefore, couid not make specific 
recommendations on the above Rule
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“FORM 17 

[See Rules 26(4) ()] 

Licence for dealing in the manufacture of ammal articles or trophies or uncured 

trophies 

Licence No dated the day of 19 

Subject to the provisions of the Wild Life (Protection) Act 1972 and the 

rules made thereunder 81 son of 

Shn Proprietor/Manager of business/shop by the 

name situated पा street in town 

in distnct 15 hereby 

authorized to deal in animal articles/trophies or uncured trophies and or 

manufactured animal articles for 8 period of one year commencing on the day of 

19 space and ending with the day of 19 

2 The licensee shall also abide by the conditions laid down below — 

(@) The licensee shall only deal in animal articles/trophies/uncured 

trophies denved from the following species of animals — 

1 

2 

3 

(b) The hcensee shall only make animal articles specified in 

column 1 of the table below from trophies or uncured trophies 

derived from species of ammals specified 1n the corresponding 

entry in column 2 thereof — 

TABLE 

Ammal Articles Species of ammals 

1 2 

(©) The licensee shall purchase receive or acguire an animal article 

trophy/uncured trophy only from a dealer or person licensed as 

the case may be authonzed 10 sell or otherwise transfer the same 

under the Act or the rules made thereunder 

(0) The licensee shall not purchase receive or acquire or transport 

an amimal articie/trophy/uncured trophy पा violation of the 

provisions of Sechion 43 or Section 438 of the Act
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) 

(@ 

(h) 
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The licence shall carry on his business only during business hours 
and at premises The place of business may be 
changed only with the छाए permission of the authonty that has 
issued this icence and where the place of business has been 
changed the particulars of the new premises shall be entered 1n 
this icence All animal articles trophies and uncured trophies 
shall be stored only at premises 

The licensee shall deep his stock only on the premises which are 
specrfied पा this licence and no where else 

The licensee shall display at 8 conspicuous place of premises in 
which his business 15 carried on a list of all ammals birds reptiles 
etc the export of which from India has been banned and which 
are included प्रा part A of the Export Trade Control Order/Instruction 
No 46/73 dated 23rd April 1973 

This licence shall be displayed at a conspicuous place of the 
premises in which the business of the licensee 15 carried on and 
shall be produced for inspection on demand being made by an 
officer appointed under sub section (1) of section 4 orspecified in 
sub section (1) of section 50 

3 पी licensee has paid annual fee of Rs 

Signatures of the Issuing Authority 

Date 

(Stnike out whichever I1s not applicable) 

The licence 15 renewed and shait be valid upto 

(@ 

(b) 

Signatures of the Issuing Authonty 

Date 

Signatures of the Issuing Authority 

Date 

Observations of the Committee 

1 
The Committee recommends that for the figure 19 wherever 
occurmng in this form substitute the figure 20 10 update the Form 

The Committee recommends that in second line of para first of thuis 
form for the words and sign Shri 
son of Shn substitute the words and 
sign Shr/Smt /Ms son/wife/daughter of
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Shn may be substituted to make the form 

more comprehensive 

3 The Commuttee further recommends that for the words Signatures 

wherever occurnng पा this form substitute the word Signature to 

update the form 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Committee The Committee, therefore, could not make specific 

recommendations on the above Rule
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“FORM 18 

[See Rules 27(4) ()] 

Licence for taxidermy 

Licence No dated the day of 19 

Subject to the provisions of the Wild Life (Protection) Act 1972 and the 

rules made thereunder Shn son of 

Shr Proprietor/Manager of business/shop by the 

name situated 1n street in town 

पा district 15 hereby 

authorized to do taxidermy for a period of one year commencing on the 

day of 19 and ending with the day of 19 

2 The licensee shall also abide by the conditions 1810 down below — 

(@) He shall do taxidermy only of trophies/uncured trophies of the 

following species of animals— 

™M 

@ 

(3) 

(5) 

(5) 
(b) The licensee shall purchase receive or acquire a trophy/uncured 

trophy only from a dealer or person licenced as the case may 

be authorized to sell or otherwise transfer or hunt the same under 

the Act or the rules made thereunder 

(©) The licensee shall not purchase receive acquire or transport a 

trophy/uncured trophy in violation of the provisions of Section 43 

or section 48 of the Act 

(पी) The licensee shall do taxidermy only during business hours and 

at premises The place of business may be 

changed only with the prior permussion of the authorty that has 

1ssued this hcence and where the place of business has been 

changed the particulars of the new premises shall be entered 

only at premises 

(e) The ticensee shall keep his stock only on the premises which are 

specified in this licence and no where 6156 

() The licensee shall display at a conspicuous place of premises In 

which his business is carmed on 8151. of all animals birds reptiles
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etc the export of which from India has been banned and which 

are imcluded का Part A of the Export Trade Control Order/Instruction 
No 46/73 dated 23rd Apri 1873 

() This hcence shall be displayed at a conspicuous place of the 

premises in which the business of the licensee 15 carned on and 
shall be produced for inspection on demand being made by an 

officer appointed under sub section (1) of section 4 or specified 

in sub section (1) of section 50 

3 The hcensee has paid annual fee of Rs 

Signatures of the Issuing Authority 

Dated 

(Strike out whatever 15 not applicable) 

The licence 15 renewed and shall be valid up 10 

(a) Signatures of the 15500 Authorty 

Dated 

(0) Signature of the Issuing Authonty 

Dated 

Observations of the Committee 

The Committee recommends that the figure 19 wherever occuring in this 

form may 08 substituted 85 20 to update the form 

The Commuttee recommends that in second hine of this form for the words 

and sign Shn son of Shn 

substitute the words छाए sign  Shri/Smt /Ms Son/Daughter/ 

wife of Shn 

The Committee further recommends that below para 3 for the word 

signatures substitute the word signature to make the form grammatically correct 

Recommendations of पाए Commuttee 

The Department did not reply to the above observations made by the 

Committee The Committee, therefore, could not make specific 

recommendations on the above Rule
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“FORM 19 

[See Rules 27(4) ()] 

Licence for dealing in captive animals 

Licence No dated the day of 19 

Subject to the provisions of the Wild Life (Protection) Act 1972 and the 
rules made thereunder Shr son of 
Shn Proprietor/Manager of business/shop by the 
name situated ॥ street In the 
town पा district 15 
hereby authonzed 10 deal in captive animals penod of one year commencing on 
the 19 day of and ending with 
the day of 19 

2 The licensee shal! also abide by the conditions |aid down below — 
(@) The licencee shall deal only in captive arimal specified below — 

Species Mimimum Size Sex 

(b) Thelicensee shall purchase recerve or acquire any of the captive 
animals aforesaid only from 8 dealer or from a person ficenced 
or as the case may be authorized to capture and sell that animal 
under the Act or the rules made thereunder 

(¢) The licensee shall not purchase receive gcquire ortransport any 
of the captive animals aforesaid in violation of the provisions of 
section 43 or section 48 of the Act 

(d) तह hicensee shall carry on his business hours and at 
premises The place of business may be changed only with the 
prior permission of the authonty that has 1ssued this licence and 
where the place of husiness has been changed the particulars of 
the new premises shall be entered था this icence All captive 
amimals shall be kept only at premises 

(e) The licensee shall keep his stock only an the premises which are 
specified in this licence and no where else 

() The licensee shall display at a conspicuous place of premises In 
which his business is carned out 8 list of all animals birds reptiles 
etc the export of which from India has been banned and which 
are included पा] Part A of the Export Control Order/Instruction No 
46/73 dated 23rd Aprl 1973
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(g) This licence shall be displayed at a conspicuous piace of the 

premtses ॥ which the business of the licensee 15 carried on and 

shall be produced for inspection on demand being made by an 

officer appointed under 500 section (1) of section 4 or specified 

पा sub section (1) of section 50 

3 The licensee has paid annual fee of Rs 

Signatures of the Issuing Authorty 

Dated 

(Strike out whatever is not applicable) 

The licence 15 renewed and shall be ४80 up to 

&) Signatures of the Issuing Authonty 

Dated 

(o) Signature of the Issuing Authorty 

Dated 

Observations of the Committee 

The Committee recommends that the figure 19 wherever occuring In this 

form may be substituted as 20 to update the form 

The Commutee further recommends that in para 2(a) the spelling of word 

icencee may be corrected 

The Commitiee further recommends that below para 3 for the word 

signatures substitute the word signature to make the form grammatically correct 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 

Committee The Committee, therefore, could not make specific 

recommendations on the above Rule
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“FORM 21 

[See Rule 33(1)} 

Register to be mantained by dealers in captive animal/ammal article/troply/ 
uncurred trophy 

Date Description of Date of From Nature and No of Date of 
captive animal acquisttion  whom kind of certificates of  disposal 
anima! article obtained  lcence held  ownership | 
trophy together (name and by supplier any 
with name of address of 
specie dimension suppler 
and sex where 
possible 

1 2 3 4 5 6 7 

Manner of Name and address of Bl or cash Details of permission 
disposal the purchaser memorandum for inter State movement 

if required 

8 9 10 11 

Observation of the Committee 

The Committee recommends that the spelling of word uncured mentioned 
as uncurred In first ine of this form may be corrected 

Recommendations of the Committee 

The Department did not reply to the above observations made by the 
Committee The Committee, therefore could not make specific 
recommendations on the above Rule 
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